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ELECTION TO COMMITTEE

CENTRAL ADVISORY BOARD OF
EpucaTiOoN

The Minister of Education
M. C. Chagla): 1 beg to move:

“That jn  pursuance of para-
graph 3(2) (d) of the late De-
partment of Education, Health and
Lands Resolution No. F. 122.3/35-
E, dated the 8th Augusi, 1935, as
amended from time, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, three members from
among themselves to serve as
members of the Central Advisory
Board of Education for the next
term, subject to the other provi-
sions of the said Resolution, vice

(Shri

Sarvashri P . Muthiah, C. L.
Narasimha Reddy and Shrimati
Renuka Ray”.

Mr. Speaker: Motion moved:

“That in pursuance of para-
graph 3(2) (d) of the 1late De-
partment of Education, Health and
Lands Resolution No. F, 122-3/35-
E dated the 8th August, 1935, as
amended from time to time, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, three mem-
bers from among themselves to
serve a5 members of the Central
Advisory Board of Education for
the next term, subject to the other
provisions of the said Resolution,
vice Sarvashri P. Muthiah, C. L.
Narasimha Reddy and Shrimati
Renuka Ray.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On 5 point of clarification.
With regard to this motion which has
been moved by the Education Minis-
ter, I must say that to say the least,
it makes amusing reading. It appears
that even after nineteen years of In-
dependence, we still suffer from the
ha.ng-over of the British Raj. If you
will read the motion, you will find the
words ‘the late Department...... e
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generally, we talk of a late person—
‘....of Education, Health and Lands
Resolution’ of 1935. 1 thought that
after Independence these Departments
had been merged in some Min-
istry or the other, but I find that
these are continuing even in 1966; that
some late Department’s resolution is
still being followed in 1966, is, to say
the least, very anomalous. I think the
Education Minister has never looked
into this matter. I think the Leader
of the House also agrees, I do not
know what he has to say in this con-
nection.

SHri M. C. Chagla: The Education
Department, before Indepcrdence. w s
a Department consisting of Education,
Health and Lands. After Independence,
there was a change. This resolution
has continued from that time. But if
my hon. friend wants that we should
refer to it in future as the Ministry
of Education’s resolution, T shall look
into it.

Mr, Speaker:

The question is:

He will look into it.

“That in pursuance of para-
graph 3 (2) (d) of the late De-
partment of Education, Health and
Lands Resolution No. F. 122-3/35-
E dated the 8th August, 1935, as
amended from time to time, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, three mem-
bers from among themselves to
serve as members of the Central
Advisory Board of Education for
the next term, subject to the other
provisions of the said Resolution,
vice Sarvashri P. Muthiah, C. L.
Narasimha Reddy and Shrimati
Renuka Ray.”.

The motion was adopted.

13.15 hrs.

CONSTITUTION (TWENTIETH
AMENDMENT) BILL

Mr. Speaker: Now, we shal] take
up the Constitution (Twentieth Am-
endment) Bill,
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The time allowed for this Bill is 2
hours. Now, it is 1:5 p.M. That means

that it would be disposed of bv 3-15
P.M,

Shrimati Renu Chakravartty: (Bar-
rackpore): If all the Punjab Mem-

bers start speaking, then there will be
no end to it

The Minister of Parliamcutary
Affatrs and Communications (Shri
Satya Narayan Sinha): If you could
have the voting at all the stages at
that time, it would be better; some
Members would be going for lunch
and other things; so they must know
when the voting would take place; it
may be at 3:15 p.M. or such other time
as you may fix, You may announce
the time earlier so that the Members
could be informed in time. We do not
want that what happened last time
should happen again,

Shrimati Renu Chakravartty;
Supposing Members make a request
for extension, then the Speaker has
always got the right to extend it by
one hour.

Mr, Speaker: We may decide it
now. If instead of 3-15 P.M, they want
some other time, then I can fix it at
3 30 .M. but there ought to be some
time specified .

Shri Satya Narayan Sinha: Yes, it
may be at 6-30 r.m.

Mr, Speaker: All right, it may be
at 330 p.m™.

shri Hari
(Hoshangabad):
first division.

Vishnu Kamath
That is to say, the

Shri Satya Narayan Sinha: All ¢the
voting should take place at that time.

Shri Nambiar (Tiruchirapalli):
Supposing the business collapses
earlier, then what will happen?

Shri Hari Vishna Kamath: This is
not proper. I must protest and say
that this arrangement to accommodate
the Congress Party only is very unfair
to the House as a whole. They are
holding the whole Parliament to
ransom. Why should they do so?
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Mr. Speaker: It is for the whole
House. not for the Congress Party

only.

Shri Hari Vishnu Kamath: Suppos-
ing the business collapses earlier, then
are we to take up some other business
and wait till 3:30 p.m. for the voting
on this Bill? It is a very dangercus
precedent that you are setting up.

Shri S. M. Banerjee (Kanpur):
is a dangerous thing.

It

Mr. Speaker: It is for all Members
and not only for those from the Cong-
ress Party.

Shri Hari Vishnu Kamath: There
must be some principle; they must be
here, and whenever we may finish, we
should have the voting. The House
cannot dance in attendance on the
Congress Party.

Mr. Speaker: The Leader of the
House has left the House so abruptly.
The question that has arisen now is
this. Supposing the business collapses
earlier, then there would be this diffi-
culty . . .

Shri Tyagi (Dehradun): We shall
carry on till 3-30 p.m.
Mr. Speaker: If it is carried on,

then I would not have any objection,
but if there is no Member to speak,

then shall I adjourn the House? Or
what else shall I do?
Shri Nambiar: It happened last

time,

Mr. Speaker: So, the whips should
take care.

Shri Rane (Buldana): A number of
Members have already left on the
understanding that the voting will
take place at 3-30 p.m.

Mr. Speaker: I am not saying that
it would take place earlier, but I do
not know when the voting will take
place.
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Shri S. M. Banerjee: Now that you
have tentatively fixed . . .

Mr. Speaker: Now, I have not fixed
anything.

The Minister of Law
Pathak): I beg to move:

(Shri G. S.

“That the Bill further to amend
the Constitution of India be taken
into consideration.”,

This Bill is clarificatory in its nature
and jt seeks to add two explanations.
The need for clarification arose when
the various aspects of article 3 of the
Constitution were being examined in
connection with the proposed re-
organisation of the Punjab. This re-
organisation involves the transfer of a
part of the territory of the State of
Punjab to the Union Territory of
Himachal Pradesh.

The object of the Bill is to make two
things clear. The first is that no re-
ference of the reorganisation Bill to
the legislature of the Union Territory
is necessary, and it seeks to provide
that while in the main part of the
article, the term ‘State’ includes Union
Territory, in the proviso, the term
‘State’ does not include Union Terri-

tory; in other words, reference to the:

legislature of the Union Territory of
Himachal Pradesh would not be neces-
sary. The other point is that under
clause (a) of article 3 it should be
permissible to form a new Union
Territory by inclusion of some terri-
tory of the State of Punjab. These
two things have to be made clear, and,
therefore, these two explanations are
necessary by way of addition to
article 3.

In order to appreciate this matter, it
is necessary to give very briefly the
historical background of the constitu-
tional amendments. The House would
remember that in 1956, when there
was reorganisation of the States, the
Constitution (Seventh Amendment)
Act was passed. Before the Seventh
Amendment Act, the territory of India
meant the territories of Part A States,
Part B States and Part C States in ad-

1244 (ai) LSD—
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dition to the territories mentioned in
clause (3) (b) and (c) of article as it
then stood. There were no Union
Territories then. Wherever in the
Constitution it was intended that the
territory of Part C States should not
be included, that was expressly state-
ed. Now under the proviso to art. 3,
a Bill which had to be referred to the
legislatures had to be referred only
to the legislatures of Parts A and B
States; it had not to be referred to the
legislatures of Part C States, although
under art. 240 there was a provision
that Part C States could also
have legislatures. That was the posi-
tion prior to the Seventh Amendment
Act of 1956. Himachal Pradesh was a
‘Part C State and if the question which
has arisen today had arisen before the
Seventh Amendment Act, there could
have been no reference to the legisla-
ture of Himachal Pradesh.

Now by the Seventh Amendment
Act, Parts A, B and C States have
been abolished, Amendment was made
in art. 1 according to which the terri-
tory of India was divided into two
categories: States plus Union Terri-
tories. This was the position created
by the Seventh Amendment Act. In
the proviso to art. 3, Parts A and B
States were removed and in  their
place, the word ‘State’ was mention-
ed; while in art. 1, both the expres-
sions ‘States’ and ‘Union Territories’
are used, in the proviso to art. 3, only
‘State’ was mentioned. Therefore,
what the Constituent Assembly had
intended, namely, that there should be
no reference to Part C States was
maintained. Even when the Seventh
Amendment Act was passed, that was
the position.

Now Himacha] Pradesh became a
Union Territory under the Seventh
Amendment., Doubts arose as to
whether in art. 3 ‘State’ would include
Union Territory, The Supreme Court
in the Berubari Case held that the
word ‘State’ did not include Union
Territory. Later, in the Ramkishore
Sen case in 1966, recently, the
Supreme Court held that ‘State’ in-
cluded Union Territory. The result is
that if the Supreme Court decision is
to be applied—itwas an obiter dictum,
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(it was not necessary for the decision
of that case)—then even in the pro-
viso ‘State’ would include Union Terri-
tory, and reference will have to be
made to the legislature of the Union
Territory also. That is contrary to
what the Constitution-makers had in-
tended and that would be a departure
from the intention and the policy that
the Constitution-makers held through-
out. [

Therefore, it has become necessary
to make it clear that while in art. 3
(a) to (e), ‘State’ includes  Union
Territory, in the proviso thereof
‘State’ does not include a Union Terri-
tory. That is why Explanation | has
to be enacted.

So far as Explanation II is concern-
ed the position is that the existing
art. 3 (a) does not expressly include
the case of the formation of a Union
Territory by the Union of an existing
Union Territory with a part of a State
territory. As we have got to make a
new State by adding a part of the
State of Punjab to the Union Territory
of Himachal Pradesh, that has got to
be made explicit. Hence the need to
enact Explanation II.

These are the main principles on
which this Bill is based and the Bill
not being controversial, I commend it
to the House for unanimous ac-
ceptance,

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

Shri H., N. Maukerjee (Calcutta
Central). Mr. Speaker, T have learnt
in this House to give up the idea of
following the arguments, no doubt
very learned, which our friend, the
Law Minister, zlways puts forward
because our experience is that they
are too often a recondite rigmarole
ang he puts up the king of jigsaw
puzzlie which the lay mind wishes to
avoid. But I take it that the legal
advisers of Government have done
their job properly and there are no
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lacunae left which woulg create fur-
ther complication. Iy is in that posi-
tion which has to be faced in the
absence of a more rational judgment
from the wording of this piece of
legislation that I am certainly willing
to support this proposal of the Law
Minister.

I am supporting it because I take it
that this is Government’s way of faci-
litating the idea of the reconstitu-
tion of States in Punjab, Himachal
Pradesh ang Hariana. ] do hope no
legal lacuna turns up in future to
create further complications in the
way of a settlement which has been
postponed for so long, and we all
wish that Government proceeds ex-
peditiously with the formation of the
Punjabi Suba, Hariana Prant and
Himachal Pradesh on a new founda-
tion. Therefore, this Bill has a good
objective. It is enabling the reconsti-
tution of States agbout which we have
had so many debates eaflier, anq from
that point of view, I agree with the
proposition.

13.27 hrs.
[Mr. DEpPUTY-SPEAKER in the Chair]

But I shall not be doing my duty
as g Member of Parliament if I do
not mention on this occasion how
Government’s action in regard to the
reconstitution of States in our north-
western borders has been typical of
Government’s attitude and behaviour
in so many other regards. Punjab
has been treated shabbily for a consi-
derable length of time, and the most
legitimate demang for a Punjabi
Suba on a linguistic basis, which
should have been conceded a long
time ago and in a very much more
generous spirit, has at last been con-
ceded. But even so, there are gdiffi-
culties; even so, there are many defi-
ciencies jn the way Government has
already defined the method it is going
to pursue.

In regard to the jllocation of terri-
tories to the new States which are to
be formed, there are so many glaring
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evidences of governmental inefficiency
and lack of understanding. It is not
my object as this present moment to
detail them. But I cannot help a
reference to Chandigarh whicly, 1
think, is, in all reason, a part of the
Punjabi Suba and should have gone
to Punjabi Suba altogether as the
legitimate capital of that State. I
have always been very sympathetic to
the demand of the people in Hariana
for a separate prant of their own, and
my feeling has always been that
Hariana prant should have been as-
sisteg by Government to have a capi-
ta] of its own ang Chandigarh should
have been the capital of Punjabi
Suba; that would have been the most
appropriate solution of so many pro-
blems. And T cannot help also recal-
ling how repeatedly the cry is raised
about the Punjabi Suba being in dan-
ger of turning out to be a Sikh State,
and therefore some safeguards have
to be taken in regard to that. If T
was a Sikh, and there is no reason
why I cannot try to feel myself in the
skin of 5 Sikhr fellow citizen of my
country, I would have felt utterly
disgusted at this kind of talk which
goes on. I know that Master Tara
Singh and some of his followers do
talk about a Sikh majority State, do
talk in manner which goes against
the principle of secularity, but as far
as Punjabi opinion by and large is
concerned, the movement led pre-
eminently by Sant Fateh Singhk put
their demand on a purely linguistic
basis, gnd in spite of all that, to have
a charge of the objective of a Sikh
State being flung by certain people
has been there, ang it is a sore, it is
something which creates a wound in
the heart of the Punjabi people. I go
hope that Government take some
measures to see to it that these con-
tinuing injuries to Punjab;j sensibility
do not continue.

In regard to Chandigarh, Govern-
ment, of course might come forward
and tel]l us that their hands were
bound by certain reports which they
got from some people who were sup-
posed to have made expert investiga-
tion into this matter. but it is as plain
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as can be thalt Chamdigarh pelongs to
Punjab and shoulq have gone to
Punjab as its capital.

In any case, I am not going to raise
these controversial issues at this pre-
sent moment. We do wish well to
Hariyana, we do wisk well to an en-
larged Himachal Pradesh ang we do
wish that all the constitutional com-
plications which are necessary before
these new States can be put into the
picture are proceeded with expediti-
ously by Government. I do wish that
Government has phraseq this legisla-
tion with proper perspicacity, with
understanding, with ap idea that no
legal argument is brought forward
later in order to invalidate the provi-
sions it has tried to propound I do
wish the legal advisers of Govern-
ment have done a fairly good job of
it, and therefore I feel that though 1
have many reservations in regard to
Government policy in regard to the
delimitation which has precedeg the
formation of the Punjabi Suba and
Hariyana Pranth, in spite of that, this
is a Bill whichr this House should allow
to go through.

Shri Hem Raj (Kangra): I congra-
tulate the Government on having
brought this Bill to remove the consti-
tutional lacuna. By conceding the
demand for a Punjabi Suba and for
Hariyana Pranth and by integrating
the hill areas of the Punjab with
Himachal Pradesh, they have satisfled
al] the three regions and the demands
that had been long-standing ones.

At the same time, I am sorry to ob-
serve that while the Punjabi Suba and
the Hariyana Pranth are being given
the status of full States, Himachal
Pradesh is still being kept as a Union
Territory. As matters stand at present
the two new States of Punjabi Suba
and Hariyana Pranth ‘have an area
lesser than that of Himachal Pradesh.
The present Himachal Pradesh has got
an area of nearly 11,000 square miles.
The area that is going to be added to
Himachal Pradesh from Punjab is
almost equal, and the total area of the
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new Himachal Pradesh wil] thus be-
come something like 21,000 square
miles, while the area of the Punjabi-
speaking State will be 19,000 square
miles and that of Hariyana Pranth is
only 16,000 square miles.

No doubt, the population of both
these States is very much more, and
the population of our area is very
sparse, but 1 do not ;hink that that
consideration should have stood in the
way of the Central Government grant-
ing Himachal Pradesh the status of a
State as has been granted to the other
two States which have been created
out of the present Punjab. This is a
lacuna which I hope the Central Gov-
ernment will remove as early as pos-
sible, because if the present position
of Himachal Pradesh is taken into
consideration, it is a very strategic
area, and this strategic area touches
the Chinese border on the Tibetan side.
Part of the area which is now coming
to Himachal Pradesh was a border
area and the rest of it had its border
with Himachal Pradesh, but now the
whole of this area will become a com-
pact area. Therefore, keeping in view
the strategic position of this area, it
ought to have been given the status
a full-fledged State.

Territories like the Union Territory
are not to be found in any other State
except the United States. There, they
have a certain standard, and if a Ter~
ritory attains that standard, it is grant-
ed the status of a State. There are
two such cases. One is Alaska, and
the other Hawaii. What is the popuia-
tion of Alaska? It has only a popula-
tion of 2,26,000 with an area of
57,065 square miles. Though it was a
territory, after some years it was
granted the status of a State. Similar
was the case of Hawaii. Its area was
6,424 square miles and its poplation
was only 6,32,772, and yet it was gran-
ted the status of a State.

Here what I am submitting before
this august House is that the popula-
tion of the area which is going to pe
added to Himachal Pradesh is 14,42,000
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and the poplulation of the present
Himachal Pradesh is 13,52,000, with
the result that the new Himachal Pra-
desh will have something like 28 lakhs
of population. Our case is much st-
ronger than the cases that I Thave
cited in the United States, where a
territory with a very small popula-
tion and a very small area has been
granted the status of a State. There-
fore, my submission to this august
House and to the Government is that
the status of a full-fledged State
should be granted to Himachal Pra-
desh also.

Shri Prakash Vir Shastri (Bijnor):
Shri Hem Raj will be the Chief Minis-
ter of Himachal Pradesh.

F~ it gn @ : i Fafreex wra o
ST, g WY FT & aqT T, §W A7 2 W
ara ox gw § AfF <fw o § smars

st et et o oww S ¥
T Fw, AT F A | g A T
wifqsr z=ar FAAT TIgy € |

ot g7 T : gET whasy aga weet
AT &, a9 AT | FHIR =S wiasy
F1 A Gfeg

Therefore, in this Bill [ propose one
amendment, and that amendment is
that if 3 Union Territory reaches a
stage where it can rise to statehood, it
shoulg be made a State. Such a
constitutional provision is necessary.
If this amendment is not made now, it
may have to be brought later on, be-
cause without it a Union ‘Cerritory
cannot be raised to the status of a
State.

Therefore, I
amendment.

Mr. Deputy-Speaker: We will see to
it when the amendment comes.

have suggested an

Shri Hem Raj: In the case of Union
Territories, they can be referred to
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them without any further amendment
of the Constitution. 1 hope the earned

Law Minister would accept that
amendment.
Shri Alvares (Panjim): Sir, I will

make two or three brief observations
on this Bill, First, this paves the way
for the creation of the Punjabi Suba
which was delayed beyond any com-
prebension. There are certain provi-
sions of the Bill so designed as to
isolate the controversy that woula
arise over the issue of Chandigarh as
a possible capital. 1 would like to
warn the government that they are
not resolving the difficulty. For in-
stance, they postponed the problem of
the border between States before and
there is now the issue of Belgaum,
Karwar etc, which has to be resolved.
They should not take advantage of
this Bill in order to isolate Chandi-
garh and thereby prevent the people
in Hariana from exercising their right
to decide where Chandigarh should
ultimately be. Having given this
warning. I would make two brief
observation in regard to tne
structure of the Bill. The Constitu-
tion provided for Union Territories,
but it did not provide for their crea-
tion, and Government are now reme-
dying that lacuna by an explanation.
It would have been much better if
Government had stated cleariy in
article 3 that it would be possible to
create new States and Union Terri-
tories, Instead of making g clear pro-
vision in article 3, Government shied
away for some reason or the other
want to introduce a provision by way
of an explanation. If States and
Union Territories are two categories
of territories, the manner in which
they would be created should have
been specified clearly in article 3 and
not by way of this explanation which
says that clauses (a) to (e) apply to
both while not to the proviso. Why
should not the President ask for the
opinion of the Union Territory as to
where it should ultimately exist, in
part or in whole? Why not a refer-
ence be made to the assembly there
just as in the case of the States? It
is incumbent upon the President to
make a reference to the State Assem-
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bly when its boundaries are affected.
Union Territories also have an equal
constitutional right which has been
recognised in the formation of assem-
blies for union territories listed in the
schedule. Yet when the boundaries of
a territory are affected, say, by join-
ing it to another State, it is not neces-
sary for the President to consult it.
Why this discrimination? Have not
these people a right to decide where
they should like to be merged? They
are not like wayward children wno
have no status and therefore can be
put in an orphanage like an adjoining
State, etc. Therefore, this particular
provision is reactionary and 1t
deproves the people of the TUnlon
Territory of consultancy right.

I would make a special reference to
Chandigarh, which is to be made a
union territory. Certainly, you can give
it an elected assembly, or a metro-
metropolitan council, for as much time
as you want. Once it becomes a Union
Territory, it is not incumbent on the
Centre to obtain the consent of the
people to ascertain where they would
like to be merged. Government and
Parliament should take particular care,
it is not a question of expediency. We
suspect here that this provision, doing
away with consultancy with the
assembly of the Union Territory, 1s
made with a view to facilitate the
merger of Chandigarh with Punjah
Suba, whereas if you apply the rules
of linguistic States, Chandigarn
should have been in Hariana, I have
no prejudice in the matter and T wei-
comed the creation of Punjabi Suba;
it was long overdue., If the people
residing in Chandigarh want to join
Hariana, there is no reason why Gov-
ernment should by subterfuge deny
the people of Hariana to have Chandi-
garh and merge it with Hariana.

o qz7 fag (Fv) : fedt &
arEs, dfaa ¥ ag st g wy ar
WY 8, & 5@ a0 &1 T & &
fa @sr g g 1 7R @@ T qohw
2 foma afc g diqar & 35 whage
FE T R & fgmrae w=@w, s fE
o gfaaa el &, 3+ adasr F1
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THETT #1 3w aw & fog fomrr
sguar g | forg a0F & dwmEt g8 3
TH ®Y FH FL FY wfwwr Ay g
AR FY o G ag qaw W g
FEEAT | qg AT AHIT A A
qoTdT AT AR & AR OF fReT 7
afer et €Y, TR0 TEL ¥
farer @ & forg a7 faam smar g
quTe & 6 fafrexd o wag fag
# 781 a% 75 fear @1 fF gk o
HOF A1 qIq W F fag awa T
& | e g I s feefadmm
fearm 9T =g ST & arfeat 7 ag
#g1 for g e wiv w3 oy e
Iy g § A wE HeAr A {, ity
YU Heft St 9AF) qgi ArAT H{iK
ST AT g 99 I F AT
TR A AT Aifa qZEAr /T T
F WY §& AT 9 o gom AT IEET
o F FIAW FY | 9W AT B HIRA
F@ gy Wt fow adF § dowt g &



3949 Constitution

e #1 2w foar mar g, ag o w1fex
Taaw 97 | uw aftufg xFe 3 oW
) 5T g7F™ A @y o 9w afafa &
FH FTA7 7% F fzar @ o1 s wfafq
& 39T uE Hfame #7 ag-FNd =gy
| ST AT A FH AT qE
fear @1 99% Fuv wigw O 7 wF
afafy fasr &, ...

U WEEY T §F B T
om0 eET ¢ | faw ¥ o § o
T FE @ FF |

ot gz fag - o a0 ¥ @
fas ®' we7 & | @ s @y @
IEHI & gU 36 veRfaw a@i
& AT § 1§ S Srga g B e
T e §F § Tuw ¥ Fomtgae
¥ far ®Y o S e a A
FLAET STEN ? 50FT FTO7 Tg 2
I TAFAT qga A9EE § | fw
m%m«maﬁnsﬁﬁﬁﬁaﬂ
T 2 = stan gara aat 2, s fra
@ ¥ ot wrar Wit 7 @i a2y
1% gerar mar & IRY I A & A
i ot 5w G @ OE @ U § o
F I TN AT o UF @ & W
o # =i} Y g7 w0 & fag aowr
A A g aAT A S A g
ST UF T 4 F7 § 5 e
A ¥ 7 et orw 7Y @ e smom
TR TR wwar frar o | adfr
FUE F g & 1 gAY o aF Wy
5% oY e g FY § 1 7 o e
I E zA a9y ¥ T AW &
feli & o da1 @9 wE @ T
ff%nzargﬁ I T OWEE W I

F IR W@ 1 A9 F g
! BT | g e AT AT
A%E1 & g i S &
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fezar & 1 & 7@ are-faang § oA WY
T g 1§ A @ g1 FA w
g f& w1 Y frower g s i Y Sg Ay
ST FHAT G § IAFT HOFT AT I
@ | W N g F FEET T e
N A F F ATET e & oo
Mfcem F &, I WO oy &, ITHY
IEE TEME § § H Y € ¥
IS T AT A F A g A T
Iy 9<nE wY ae faae & faww
AT AT TH T 9T HIAT A=\ qA
T 1 Mo fekw qaAt W ag
ga ¥ g % et ag v  fF
IS I FT Y OF fewdr & 1 3
Ao v o ¢ o o oF o §
frgddo @M A I
w2 form 8, sfede Ss mar @
g Wi ¥ faarm Ak foafesa ot
& faama dorme & 1% o TEY 9T W)
T fi—fam e v FEAfae
fergwil & fogi moely wrgwre =Y &
wg faar ar. | faw 7 sfee € 7
forr g | TEIN & oo gd W
fadm A& fer

¥ wFr ¥ 36 wwmifew A
£ | TF oY ag & f% T dwa # fomt-
JeTE ¥ faw Y $Pgw FE@T ]
st a1 fear sTEn W deme 2
Y foamiarge #¢ faar s | g
ara 9g & f wrer g 3 fordmolt e
THUE FAE F AEe ¥ wEHe FY
937 § ¢ % i ¥ e dar @
QT E | IR T e
fear & 1 TR N TAF ASAR
T 3, SEY & FT 9FF A9 ¥ wRE
fer gy g § fo@ a0%F ¥ ot g9
¥ T ¥, ghamm # @ §,
feamaw e et § [ et
1 Y & 99 g & Wi & faei A
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[+t 7= F]
oA agr w G @ g § & ww
T FF T WGA 1 Fo Pew
@RS ¥ 7@ | F e g w5
7T T grS9 B TR F1 5 g
famtreim o @ ®€e a faw
F ag a9 @ & 9K fow ¥ fag 2
YT F WAT AT R G
T FT AT T G L S )
g A ag & e o v Fag A
frar fomiaeem &1 & wm® T
far 9@ | AES A g}
S ¥ A ¥ F% ae-fEe a6l
A wifgd | 5@F w1 aE § 5 A
gsmg #1 oF fgem & #IK 99 W
feean T g nfed o

st Mo o AfAa (zeTan)
I WERA, AGFT A grn fw
Y 99 N 99 AT FeHY 9% I AEH
g g9 gmar aUagR F AT
gaeg #it &R fasy wraa o 7 uF Tgae
#wrad faer 3@ qew ¥ gufera faar v
AR 39 fa= & g0 5@ a9 FT AT
7% 4 5 sum fasee & amr
T F7A FT @A A @ faar sy
#i1 3 faa 9x g =t v o &
T w2 & o4 gfraw efe o g
& zafay faar side & oofa & 75
fast 39 qe ¥ A A4 9 wHAT )
aToHT g g wraR wieer & 4
s afirr 2t e & v & W
& HT + g | § 6 are § A e
aigE ¥ wla ¥ gEw S
foram 91 %R uF e faar ar A Iy
o= & #¥ garan faar o i afaam
¥ gt #1% Ay fey wew ¥ A Ry
gu & agi 78 an fFar gt & % s
gy e Ao arvael Ry ¥ & 3
gfwm & forg s oo 29 AT TR
Ffrd ghe § g T T,
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w=g ¥ A § gfae e o s
W W) oaE wfdetem #1 wefa
v ard oY 1 fomg, o o T AT e
TR T #1% 3 & 39 fawy 0%
N AT W ARA A wF &
®g wRag e fr RewmF
Feaa i S ady wa | gEd
qATE 9 I qAT=T ATATAq FT qFay
¢ ot fafy A NG aqmr 2 s
TR T @l & fdwmeE § '
AT &ATe & fF aget AR § giw
FIE HT AT T FANAT Tae TV
aforrar a1 w0 feemar 48w, @l
§ feamar @ gam 1 =R W @ ww
& JY ATe gufeag € | G g |
G AGFT &1 OF I & qFreT
e fawifag &, & @ g fr
a1 fafaeex & a8 3ga &1 oo faar &
f& 58 garea =1 a9 zE fF A%
AT W QA faat | = far &
gra @ #: faar § | o= g9 A
5% Ry F WA g AR T A haar
farar o & f doma gam ww gl
T @y W AR ek fan A
TF FTAW EAT § A2 e A foely o
TR 98 9 gFw FE F qraw AT
g ok gf| 1€ dawr ax [N & %
afr ifedt g @z F wa @
AT SR AT AT @ & A A
Ia% =87 & fF 76 awrg s
zafay ag it fadas A gart g
a1 & F 99 F 9HEH FLET g |

i4 brs.

gt o W fagas w1 aF &
w[wA AT AfFT e M AT E S
gfqers ¥ awear ey § | & qAAaT §
f& s #1x fafy dadt #1 ag aifeg
fr afoyw & araw ¥ ey deg
a8t ¥ g o1 agata ga &, o & smane

—~
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g gw gued € R afagia & o oqw
gfedw fea sma arfgy, arfs gak
RorH T@A q¥T THI Y 99 A qlaae
¥ guE & 9% | Ay & fafww ant §
NI TET A AT WE AT
anfas gfagm & qwem #7 F fau
us Frieagfag faw amar s 1 1950
¥ 5 f% gum gfaum o fe, o
% 99 99 I AT & & faug
gaeaT Iufeaq gt @ a1 awe F
e 1€ faum gw9 ¥ Sman omar
7 39 g8 o ¢ f "@fewm § gwnm
FW ¥ far oF faa «mar smar & o
ITEW & fay =g 6T f* grd =
F AT ¥ gvaey ¥ gud 39 a9 § A
T gfgum & guraw eofea fw
afgq gfaum & S gwga =9 ]
WIEHFAT §, 99 F T F F TF A
75 T faa1e 3 fobar omaw @ 1w
. HEEY, Y T, ¥ o9 uw widaE faw
sofeya fan ai, a9 o &9 a2y fagew
faar ar f wq aaq =0 o g v 3w
qaTH 93F1 & 9 § qriqarEe F A
T A 9 TF 99 fqaR +% 2y
fga %1 gfee & w3 gu s #riewgfaa
Fieigqyaw vAsHe fa@ o @=q #
g a1y § atgt F@t g & fafy
Har 3@ 9 o= a6 | gga |

Shri Virbhadra Singh (Mahasu):
Mr, Deputy-Speaker, Sir, I rise to sup-
port the Bill before the House. At
the very outset, I would like to con-
gratuate the Government for their
decision to reorganise Punjab on a lin-
guistic basis and to merge the hill
areas of Punjab with Himachal Pra-
desh. It is a very wise decision, and
may only regret is that it was not
taken earlier as that would have avoid
ed much of the heart-burning that we
fing in Punjab today.

I am one of those people who feel
that it was originally a big mistake to
have accepted the principle of ling-

SRAVANA 19, 1888 (SAKA)

(20th Amdt.) Bill 3954

uistic States, as I feel by doing so we
have shaken the very foundations of
Indian unity. But having accepted thig
principle and having reorganisea
States on this basis, I think it was
only fair that the same principle was
made applicable to Punjab also.
Therefore, I welcome the decision of
the Government to reorganise Punjab
on a linguistic basis and to create a
Punjabi-speaking State and Hariana
State and to merge the hill areas o
Punjab with Himachal Pradesh.

The question of the political feature
of the Union Territories is greatly
agitating the minds of the people ot
Union Territories. I come from Hima-
chal Pradesh, and I know it is a very
live question there today. The people
as a whole are dissatisfied with the
present set up there, The Union
Territories have come into being as
a result of various historical factors,
ang it is only natural that they can-
not be grouped together in the matter
of any final solution, It is for each
Union Territory to decide what its
future is going to be. So far as ihe
people of Himachal Pradesh are con-
cerned, we are looking forward to the
day when Himachal Pradesh shall
become a full-fledged State within the
Indian Union. I think if our demand
was justified before, this demand is
more than justified now after Hama-
chal Pradesh is going to be double ir.
area resources and in population. Just
now my hon, friend from Kangra, Shri
Hem Raj, said that Himachal Pradesh
is going to be doubled in area and in
population. He also cited instances of
such Union Territories in the United
States which graduated from that
status to statehood. I think the time
has come when the Union Govern-
ment should clearly declare the policy
regarding the future of the Uniot
Territories. They cannot leave us 1
the lurch. They cannot leave our fate
undecided. The time has come when
they should categorically state what
our future is going to be. We refuse
to be in the lurch, and we refuse
to be treated as second-class citizens.
I want to say, our demand is that
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[Shri Virbhadra Singh]
Himachal Pradesh should become a
full-fledged State immediately. This
is the demand of the people of Hima-
chal Pradesh, But there are other
Union Territories also, and it is
for the Government to decide once
and for all what their future is
going to be. It may not be
possible for Government to concede
the status of statehood to all the Union
Territories straightway, but Govern-
ment can always lay down standards,
always say that if a Union Terri-
tory reaches such and such a stand-
ard that Territory shall automatically
become a State. If such standards are
laid down, ] think all the doubts that
are in the minds of the people of Uniop
Territories regardmg their political
future will be set aside and they will
concentrate more on productive and
better constructive work rather than
worry about their political future.

Therefore, while supporting this
Bill, I earnestly hope that Himachal
Pradesh which now, as has been
pointed out, has become bigger in
area than even Punjab and Hariana,
will be given its legitimate status and
will be ushered is as a fill-fledged
State of the Indian Union,

o g feg (wramg) © e
#EQE, g aF "fAgT F G ;T
e &, foag #Y e qa, = arew
o &, 99 § g7 AR 3 9, a9,
F1 faft wwTC A1 w1 wmafe 4@ 2
39 ¥ grafag A AR an €, WA
F FTeor § g&T ¥ I 7 T FEW |

Ay 7% F T8 & & gaw fagi
=Y ¥ oo ¥ faarew #1 fa0w fear
AR A AN W, WFE T
farerrer & sigfaal F1 s fasra g,
fora & TT0T 3W & TFS THe I &I
FIT § | Tg 99 TS G & A% gH W
o 719 g% few g & f o 7o o frar
T &, ag A § wifg Fmg @y i
W Y THAT A T F AT 9 fpar
T

AUGUST 10, 1966

(20th Amdt.) Bill 3956

T F I FET /IEI FT TF
¥ wF FHe Ft fagier gd wix
wat i ag FwE S §g o e 3,
ag 99 ¥ fag arew WY | FTHY TAY
T F97 W FW F q@ FAOA
oA e 1 1 9w e a) fae
F IR ¥ 9979 F A« frarfan # ag
favare femman mn f& Feite N §©
st femfewr =m, 5@ =t (O aw ¥
A far S | s w7 e
ATE, A7 IE TLH A I FY TG W
fawrfoat w1 fawl fade wreon & &
AT A F o faege atw & 1ot
T { Ig N 1 FH(AT qIgH TG
Tg T fF aae ¥ farg femot &
ST T WF FH AGT FAT ) § A Fwgw
5 7o fom s, foe gv=m-
arfedt ¥ 3% FT A% 990 FT a0
F FTw B A2 fawifet # 98w
HT 9EhE F TR { 1} 7 7w 9@
Far & 3w favim 75 faar

I9 gaa gATL fadm 1 =g F
T g, afer gfamn & @y T
TN F AN H gFR F qa faegw
|T% #g a7 9rgar g fF gfam fr .
sre gfae § ga%T ag faege fafrmm
T § fr 9Smg gfam v fewar q=an
¢ ot 3w fo #1 w9 sfowe w=
F AT AT 1961 & JTUAT HT
TTETC S § Y F1E FT007 A8) faand
qgar i s7 faet 1< 38 RRveravet
FECH, I F AW { I A7 7
FIF AT T § woAr foim a] o
TH NI T A7 SO0 A1 I H H17W
F1 GUFT AL FRT AT T & | W
IAHT AT § QNET AT AYT AT
Ty § AT T I®W § W9 &, 39
T FHH frga w3 §, ¥ 7 G,
2T FT O adie F E M FAT F
arg gt &1 gra fadqare #@ § )
afoq S€FE # ¥ F mEw WY



3957 Constitution

1 o1 favig forar § 99 &1 gw fadw
F@E

HIfAeHT, FAT AR wSEFE
wgi 9% 99 § g ax & A fe
gAY T § 1 9 9fF wm ¥
ot foE & &, safg gow #7 B
oY, Wit s UFaT FY 19 9% g7 5
a1 A9 | R fer Ff g &
=TT ¥ AT FT WA §, 99T 757 fog faest
g @mad T A, TW AT F I TF
W G¥g T A AN, I9 F1 { @<
farr T £

o0 FIg—argt 9% fearssr 2w
T 9% 8, & g9 arg ¥ facgw o
FT AT AEAT § ATET TEN Y qF {
& ga &, 1 O N Y 919w
% 9® FT ogH I EWET w0
IT FT T T TG I g &, WAL
T o% wmw & w9 wwa fr o g
=G T I TS AT H 0T F IT A
&z mifea R Aifva 231 1371@ FY
yaEl fgarae 53w 1 qger 41, 16
g F HE A1 e & v B da
TaTg fegmmae wdw arail 3 48 e 5
ITHR R ETY CF qW F &L A famr
9T | S S AT FART F A Wi
gu wifedt ¥ 3@ g9 ¥ @i < 8,
I9 FT gH AT QU FT ¥ GHEA
g

T & Ty Wy oF AT A 4

I F WX G919 § 7R gF @9 e
TR 'l aF frefad st sare e,
agt sRvadl % Ara< 5247 53 § AR
#fqur & fgmme ¥, § =g v fafw
HeAT Sft SreTe 3 AW 59 A9 F q_"
waen § o faum awr qo a7 gt 2
9 60 9T 60 ¥ WUF TEEF i, AT
gy % s weea w9 £ | O%) el
femas w2w &1 Wt & ) G g7 ¥
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TR  fF R R A
Hag § & qg AT F3ar g, g7 awar €
FT T FECIIAT FT HE A FHEHE
I FT F ST A WG, TAY H=6T Al qg
gt mg@mamw s fr g ax
AT FATT AG T HL G AR FH
¥ F0 gfwm & 480 919, Sv awg a%
gy #1 wew gham #§ s @
wifr g7 fgzai & o< ot agy T
wrEg 99 g § ! 9fEu "1 fRer
THTY FT Gfqgr F7 JwEA /9 F1 0@
TAT FIT & A A WIS FHT FT [
FEIT & G 1 qoeg® g | T
I8 TR § HEwT F ZH wASHE F
a1y fr gfmm & oy, dome & #i%
fewrasr sRw § uscufa wra= a9 IF
AR I TR T FITIAT FF AT
2t s, fafuaq st a9 wmEn,
9 7gi Afadsd I W |

# o fadew o s W@ §
festge da@m & g d Sw A AR
agar  faar 9 T g #
T 7@ arg & faeErd § A Ay
Y F GG F BT F HH HL | TTN
G gHFTY FT WIST § SY oF fene
T FT a6 ¥ WA § 99 F A=
T ag 9ENT & 997 F7 QI @A
¥ &Y o< Tgg AR v @ | FIAeH
TR  wfaew ¥ faamwm F f5
@Y Harw fag w7 wig g
i ofear & 1= & o7 @l o1, Wi}
T IEE HqATAT 20-30 HYw FT AU
of@r aa Tar §rav | g9 fe=dt &ffww
ofeqr ar . dfFT e o & @
I T ATEA gUHT A A AT
@ qAT IEWG F AT T GrAT J0LAT
AR E G AW @ TET | Tg
Faerorm 1 Y 17 g0 £, 7 WY &
T TR, T F1 AfGSy JEAEAT 1 AT
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[=7 a5z fa]

¥R § ag faaz § 5 gewt g
from w33 @ o wR frgm A
et v & s 7 =7 1 S F
L H AT IAH AW T AW AL G,
dar fF & wwwar g 5 oy wa S
9 FI 919 78) §, L F R Afawew
% W Fr A E, A1 Tz W fAaiw 9
faame &%, gak ag fawe /1T wremg
Afaes a® 9g= fF ag gfamd &
WX AT A AT ag gfeqq 1
w1 fmm

Shri U. M. Trivedi (Mandsur): Sir,
may I ask your permission to move

my amendments? I have already
given notice of my amendments.

Mr, Deputy-Speaker: Shri D. C.
Sharma.
Shri D. C. Sharma (Gurdaspur):

Mr. Deputy-Speaker, Sir, I welcome,
this Bill and I do so for several rea-
sons, In the first place, it fulfils the
long-cherisheq desires of the Punjabi-
speaking people in Punjab and, in
the second place, it satisfies the needs
of the Hariana people who have been
complaining that their economic deve-
lopment has not gone on as well as it
should have.

Linguistic division of the country is
an established fact of our Constitu-
tion and is a well-known fact of
Indian history. No one can take ex-
ception to it, When we did so, we
created two bilingual States—one was
the State of Maharashtra and Gujarat
and the other was the State of Punjab
and Hariana. Maharashtra and
Gujarat were broken up into two after
some time but the Punjab went on
and our late Prime Minister, Pandit
Jawaharlal Nehru, said that the whole
of the Punjab is a Punjabi Suba State
and the dominant language of that
region is Punjabi.

ot i fag fagtdy (msoe) -
gdar firrgr a9 §)

Shri D. C, Sharma: But things have
shanged; much water has flowed in
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each village and beneath the bridges
of the Yamuna. New forces have
come into being; new aspirations have
sprung up; new desires have arisen
and new leadership has come into
prominence. The result is that the
principle of bilingualism has been
given up and now we have the Hindi-
speaking area of the Hariana Prant
and the Punjabi-speaking area of the
Punjab. Of course, I would say that
in this linguistic division some of us
had our misgivings but we have
accepted it now.

A question has been raiseq about
Pathankot and some other places. It
has been said that these are Hindi-
speaking areas. It is true. The
Pathakot people came to me also and
saw the Prime Minister and other
Ministers of the Union Government
saying that they shoulq be tagged on
to Himachal Pradesh. Even the in-
habitants in Gurdaspur Tehsil wanted
that, But somehow that things has
not happened. They came again and
wanted that Pathankot Tehsil, which
has 3 strategic importance, should be
declared as a Union territory. But
that also was not accepted. Anyhow,
I accept the proposition that Pathan-
kot should stay as it is angq that the
Punjab and Hariang Prant should
continue to flourish.

But I have felt very unhappy about
one thing, There was a talk about
common %tinks between these two
States; that there should be a common
High Court, and common public ser-
vice commission and some other things
which should be in common between
the two States. But, unfortunately,
that thing has not happened. That
makes me unhappy.

Shri M. S. Aney (Nagpur): Com-
mon capital,
Shri Himatsingka (Godda): Why

should you be unhappy?

Shri D. C. Sharma: T think, happi-
ness is the privilege of the unwise and
unhappiness is the privilege of the
wise,
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I was submitting very respectfully
that I would have liked that there
should have been some inter-connect-
ing thing between these two States.
But if thai does not happen, I am not
going to feel worried about it. So, I
welcome it. I also welcome that
Himachal Pradesh has received more
territory under the reorganisation
scheme of the old Punjab State. For
instance, there were three hill stations
in my constituancy, Dalhousie, Bakloh
and Ballvalun and all those hava
been taken away by Himachal Pra-
desh, At the same time, Himachal
Pradesh which had already so many
forests and almost all the forests of
Punjab have been appropriated by
Himachal Pradesh.

it fgrratogst: 2w & 1 @Y 73,
W F T A Ay Ty

Shri D, C. Sharma: I know what
you mean, You talk in the language
of capitalism and imperialism. I am
talking in the language of socialism.

1 was submitting very respectfully
that they have been taken away by
Himachal Pradesh. But I wish well
to Himachal Pradesh. I do say that
Himachal Pradesh has made a remark-
able progress under the leadership of
Dr. Y. S. Parmar. I must also say that
the progress has been all round, eco-
nomic, social and educational. I must
also say that the leadership in Hima-
chal Pradesh is very stable and 1 do
not see any reason why Himachal
should continue to be a Union terri-
tory. I would very much like that it
should have all the privileges that you
grant to any other State. After all,
there are Ministers there and those
Ministers enjoy all the privileges or
the prerogatives which the Ministers
enjoy anywhere else. They have a
budget; they have an elected Assem-
bly. They have a budget which is
passed by the Assembly; they have
their Five Year Plan and they have
their programme of educational and
other kinds of development. So, when
they have all the paraphernalia of a
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State, I see no reason why you shoulq
call Himachal Pradesh a Union Terri-
tory. It is to call a right thing by the
wrong name, When Himachal Pra-
desh is enjoying all the privileges or
the prerogatives of a  full-fledged
State, I do not see any reason why
Himachal Pradesh should not become
a State in the same sense in which
Harayana Prant has become a State
or Punjab has become a State or any
any other State,

Now, a question has been raised
about Chandigarh, I ask you one
question and it is this: Which Report

has been accepted by us in toto? So
many leaders, public men, sat to-
gether when the reorganisation of
States took place. They were persons
of unquestionable eminence and they
were persons whose recommendations
should have been accepted in toto.
But we did not do so. If all the re-
commendations are to rest with the
members of the Commission and if all
the recommendations of the Commis-
sion are to be accepted, I think, the
Parliament becomes a superfluous
thing. the Cabinet becomes an utterly
useless appendage of the parliamen-
tary Government and even the Par-
liament ceases to be a body which can
exercise any influence of any kind.
Therefore, to say that since something
has been said in that Report which
I desire ang which should be accept-
ed, is to say something which is con-
trary to commensense and contrary
to human experience.

I think, our Union Government has
done very well in declaring Chandi-
garh a Union Territory. I hope it will
continue to be as such. I hope that
this Law Minister—I do not know how
long he will last—will not bring an
amending Bill saying that Chandigarh
has been handed over to this State or
that State. Let Chandigarh continue
to enjoy the unprecedented, the un-
paralleled, position as it enjoys today,
a show-window of India for the
whole world. Let it remain like that
and, I think, there should be no tink-
ering with the decision that has al-
ready been taken.
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(Shri D. C. Sharma)

With these words, I commend this
Bi)l. I welcome the Punjabi State; I
welcome the Haryana State and I wel-
come Himachal Pradesh with all its
welcome
Chandigarh which has been declared
as a Union Territory which, I hope,
will continue to be a Union Territory

new acquisitions and I

to preserve its entity.

=Y SPPTTEIT ATERT : AT HEN-
7g, § AT eHOS AR 3% fag o
fewmaw y3w ¥ 39 9% ¥ fewraw w1
sfafafae =@ & 9738 =@ w& =
gada w1 g 5 fewrae w=@w #
HI-UST 8F TETFLTE [ T
FAIT I W IE THC w7 fAue
a7 agi 1 wfsT g1, fo| s &
faara gwd geR wer Tsar § &
Ie TF F 4T § FI A9 g
ferare Y & v femmaer 93w & -
TFTT F1 GIST AT TIAT AT | AF Q)
feareer & SN @F WwEwEr §9
T F T AAIR FT qF F TT A9
feamae SRW T 93T ] | 9gF 139
FT HEEY F1 16 TG BT AL AR
frer € o) ;T 3IAFY ATART 29 AW
gt af | goe F gy fga-suey 2,
7 fawrasr ¥2W F1 A9 WX HT oF
fom=er B9 & T Ao faara-a
F fay #1€ qo 7 9, W gw @
fomgen T WRR SAS1 faw wan)
A Fag g F e ¥ R aw
YW & AT qegee 7 g w0 | fgytaw
g3 FY g ag 3w 7 &, ot fgwrerer
2 FY GO AT ATMET A ) FAE
J ot 357 fors frar & o1 femrae &
AT &Y S I AAGT F AT
I AFT *T IO T@GAT Iifgd- vk
FAT qEH F @Eey § o g@d §

TSARIE & IR H )

e FHwT ¥ wodr Fge § aee
&7 & 3w arq F1 forar § fr &1 agdfiw
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F AT FY G g, gaTh e T
T =g femraer swr 1 @ o ey
afe e 2zt AR WTRa F7 TE
1 &, safed ST ag s 1 g F Ay
9 ¥ @Y § 1wy A ¥ 3 e
¥ T1 T & fr W wdee fagwi
W faet FY e sre gusraT & L ww e
0 o fet T § e feeg w faw
241 F1 oF g § 1 Tw Mfaw fag
A & A% 37 & §F ferg o T
THIX =T @ &, fom wa< fag v
| &, T a3 ¥ U w g ¥ faw
€ oY I Y ey T §, Pt fgg
| § | WIg FHEF FY qg WraAn
TEIR 1 € F7 IgIA 9 #g fauy &
T N AWET g9 ¥ @y £ wm s
T qF TS F AT I aga a9
s et § | & STEAT g AT /T
3 foag w1 § 9@ F AU A oy
FAT TATE ¢ FHT BT ¥ MG FAA
F o o FAT TgE F @y F
fafra &0 & fox & favm & o &1
#Y ag agaw fegrraw wqw &Y faadr
Trfed 1 gEY wET #y feafa s
A & g

7 & Faw adt av Aifgg T
BT Tew g & ) 9w f
T fearsa &1 mady AR W
AT FY WATET N °F I90F F q@qrL
& a7z fear=sr W #1 faaq aret &
T 29 AT FY gmardr ¥ € fgwrae
T 8 I | AL WY g g & R
THH 46 AT T T FTIHC AT ALY
Wt faerelt =ifed 1 s FERT B
fearae w2w & | fyem #7 o% fawme
fenroer 93w w1 e fear smoo
THY AT FOAT TS AT G 9 A
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THTE 93T, A Y JAGHT T WY IHET
TE a3 W U & avpfes wfie
qT WY FEET WWTT ggar | femrser
T2 F ATFTL TFTE T WX TG THTT
¥ g W W 29 org , 4T
femaer # T qg 46 TG KT FERERY
AT fgem & s &Y 37 75 @ Y
A I TS FT QT T T AR
AT AT F 47 FEA FT wiww @
Fren f& gardr wr &S qedl S|y
faurs @wr gww faedy ofed) &
waerar § fr faf Seft o 4 & %
T IS 9T T ¥ 0T 32 g
¥ frame 3% | ¥ 55 9% 59 9w
F Tt FT Y AT g & s foro
W AT T@T 7 agy a1 oaweast
w7 & Tufaq wdr &

F aid ¥ S F greew § oY
TIW FEAT AGA § ) Mg FHIT A
oAt fdE § woer ww ¥ 99 aa )
foram & 39 & @) wig Ffwve § e
at {5 a€mg qera § sty ar giormr
# T S 5w e ¥ S 1S gave
T av fr 9énrs form 31 g @y o
TST HYEY S | Feehy I A HOAT
FHH T FT 9T ) TTH TF 87
aferd & fear & st @ @ wodt A
Tttt o fRT Y s &
faarz e g1 | s e AT g
FT FTATY far w7 ar F) T@T ATV
&Y WY F Trare o Pt Wi g
FT ST 4T AT AT AT FY AT
Wfed, foqar wrr qora § ST AT
IATT AT g1 FY 1T Afgy AT A
AW fearae Ft wrar a7 ag fgwraw f1
St =fgd v 1 ag wet w7 A & e
HIST &1 319 AT F qTAY & HR AT
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Y qER A F 918 §9 sy fadei
FI g FR ¥ o I o g §
Frrerer =ifed & ot agi & ger FO gER
gy & faema & | T ST ¥ || o
WTST F T g7 qeat w1 fRgfr #%
R & ar =afe fadiel #1 o9 3 F
faw ag Fa mrw SIwT &) e a<g
T o1 AW A I AT TOURT FY AL A
AT qHT |

FHTX AN FY THT §T 19 I Y
g R gt dfoma oA gw
gFg ay st gu § 1 afe A ag
dfaamr & stgar gwEw @ @ &)
7g fet Y Tsr & fag wer ooT
T & fa dfaam & it ool wedt
T o SF HT i F1 afa-
a1 ®Y ez fwar sw ) forg Ffaem
1 TerT 7 iS4 F gw Agi 45 A
forar wifqam Y ofgeen s @ #§
@ AW &T WA § 99 ¥ 9w AW
dfqem wt I7 gu g1 W) i g
oo qY g aga & fawn w1 fauw
i F oo ow g Y g o
ferar & f ©F &< 3119 39 A o7 faas
F o dfaer & A1 £19 #399 ¥ v=
9 w1 F § fF foradl getes /1t 71a-
|FAT & AR faa #3173 IIE Wy
65l UF 219 EWEA W o
afa § ot gt wredY ofest gEEA AT
W@ E T 9T FE TF 1 T AO0fg?,
FEt faaw Yar A fa=et afgd ) g
Ffaarr & sreaT g ATEY AT gR
W T T T TUET I AT
& | favary & fr fafe @t oo awr
T Y qesiiar & faare s T

Shri Pratap Singh (Sirmur): I rise
to support the amendments moved by
Shri Hem Raj to the Constitution
(Twentieth Amendment) Bill, 1966.
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[Shri Pratap Singh]

At the outset, I congratulate the hon.
Home Minister and the Union Govern-
ment on their decision to reorganize
the Punjab on a linguistic basis and to
integrate its hilly areas with Hima-
chal Pradesh, which may quench the
thirst of the long-cherished desire of
the people of hilly areas as well as of
the people of Hariana and Punjab.
But at the same time it seems regret-
table that the hon. Home Minister in
his statement has declared that Hima-
chal Pradesh would be as it is. In our
democratic set-up, every State |is
given a chance to be developed and
to become self-sufficient. Late Shri
Lal Bahadur Shastri, when he was the
Home Minister, declared once:

“] feel it is better not to take
half-hearted step or half-hearted
measures. It is better to delegate
whatever powers we have to dele-
gate to them at a stretch and give
the power to the representatives
of the people to run their own
Government.”

Sardar Patel also had dreamt of seeing
all the States develop and prosper.
Particularly he was more concerned
with the Union Territories. Once
regarding the political development of
Himachal Pradesh, he said that Hima-
chal Pradesh was to develop in two
stages: first it was to be a province
under a Chief Commissioner and then
a State under a Lt. Governor and
when the proper administrative set-up
was completed, it was to be made a
full-fledged State. Now the time has
come. The present status of Union
Territories is not permanent. One
day, with constant efforts, they may be
developed and made self-sufficient and
self-dependent. Take, for example,
the present status of Himachal Pra-
desh, which is going to be changed
with the integration of the hilly areas
of Punjab like Simla, Kulu, Kangra,
Lahaul, Spiti, ete., with Himachal
Pradsh. This integration would add
to its territory and to its economy.

Parliament has the power to create
a State either by separating a territory
from any State or uniting two or more
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States. Under this Article, Union
Territories which may attain self-
sufficiency and which may become
self-dependent cannot be raised to a
State. In the U.S.A. every Union Ter-
ritory can apply for becoming a State
when it likes as soon as its population
becomes 60,000 male voters. Thus it
is quite necessary to adopt measures
to enable a Union Territory to become
a State when it attains self-sufficiency.
It is quite necessary to empower the
Union Parliament to raise any Unijon
Territory to the level of a State when
it is satisfied that the Union Territory
is developed and 1is self-sufficient.
Considering the fact that there is going
to be a change in the area, population,
etc.,, of Himachal Pradesh, Govern-
ment should make a provision to give
it the full-fledged status of a State.
It is known to you Sir, and to this
House that Himachal Pradesh has
developed sufficiently in all spheres
and has reached a stage when it can
be declared as a full-fledged State and
I hope that Government will take
steps to declare it as a full-fledged
State. There is every justification for
it

As Mr. Shastri has rightly said, it
will be very good if the status of a
State is given to Himachal Pradesh
immediately, and some areas like
Jammu & Kashmir are integrated with
Himachal Pradesh. This may also be
taken into consideration.

Mo weHAeR faaat (NEgw) -
e 1917 ¥z 7wl  Fg7 & f& dfen
FAELATT  AgE T 7= qg Fweq fear
o7 f T a1 A T IS A A
g § agg o @@l « § quear §
f& wae 39 gaW ¥ ag wE wiEw
g g 6 ¥9 w¥ 97 q9AT § AW
R FeAZ FT KIS ST TG E 1 AL
7z &A1 @gy g fF TeAt F gEreA
¥ Nfx & maE & /1L AW § g gw
F T F1 Jeard agy Wiy fw fow
1 g ¥ W AW @, TAT HAT



3969 Constitution

T # AeRT AT §E9 9T AU
wsgi #1 fawior fear wan ) awqa ®
g Wy 9C @ wfwa A St fE
- afe awFHT TIEl F gEIET F S B
TFET AT avE ART AF ETH
qra S41 HIX IgFT G991, ITFT JAT-
g OF F AT F FT TTAT g7 IW
¥ ot wadw g 3, 3w E A =mew
& § AR gAT R 93 TET gar
HIT &S FT UFaT 1 fFq THTCHT ATHT
W wEEEl g 9 & ag g
gl |

HFR F1 FE T8 WI&T °T g1 A%
g fF wa a5 wmdaw =g fFo o,
S FF gufeat agf &1 A, 5® T
TAfaar a8 &1 e ‘a9 a% ag 7oA
a1 w1 fAute s A S, ey
S WY 9% AUAT W Al AR
g |
g7 Z@ & Al g I w0 F aew
A&, I I F qOraE ¥ 9§ gard
TFAT FT AT ZZAT g

SYIEER  WEEd, UF d19 HIT 2,
ST AT AW F—aR FW F AV
A AT =g o g 5 aaly wwant
sra-fmtn & fages g wE
fem &, fog gmmaR sl % @B
F1E qFr00 o fors ar aresarfs w39
FTH T F G | 39 41 BT gH
T ATEE FIAT E WL 7 5T FT 24
AT T aoifa # Fefag FW0
g & wwar s ®Ofear
e faim & wem A ad |
WA A ga fag v & i
T grE &1 v A A
2, a1 3 fagri ¥ &, fom & s e
T AT wEw gw § 0 awafawad
T® = § wemw @ wrem g § a7
Eﬂmwﬁmmg%ﬂmmt

1244 (Ai)LSD—9.
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Tl ¥ gw oz T §

w¥y I 99§, I aE A afe
FoqATy ST & T g qar S g
5 = wwEr w= & fag= F
T, T 9T AT FT UHST B A€ FT THHA
fear s | ET A g7 afew
X Tq TT FT gHeT g9 F ¥F FIA
# sRAMEww g adgmfE
WA T F  WIEAH § TET AGr
gm femr Sm@wt oW ¥ guEar
g f% zg g¥lqr & ya« Y€ H, ¥
Fmald ¥ gETd e UHal &
s g7 fegm & 9 TR OS4T
SFF R AT TR, TG T T
qT g SAr ) & g g fE
=& W a9y 2 fr gu gm fawe o faww
| ¥ A9 F AN IW P OFAT F(
AW W@ | WA N F
& qIg A1 W FT THAT FATC @ AT
awet 8, feiq 99 F fag fawre s
F sraEaEaT & A a7 <raar & fw e
YOS F1 W gWE AW OF mwE

g2

areqd | |fqg.a &1 Jeal gan
oF wfaareaa fagms & (TR
ag #g wfuw agr e fx dfaam
1 9§ @7 gwEd - «fawd F
arad HA. e F1 A (55T & @aa
FEEA ¥ I gHR TgT MET, FT AR
@ wem guwr s ff 1 @A
qO4S F AW g uE A4 fEA,
wF Am fag, @ war AR TR
7z a1 fw afr e, @ &4,
W g 9a faarsrgar Efagm
¥ O=eT 3 W G WAl AT qET KT
gafan qg #gm =ifgg f5  dmer
goga TEE § OF YEH-gEI &
¥, OF wFfoeH F ® F, gL
qrR g | AW 39 F fagra
7T aredd ¥ F18 fame wwawa A7 -

awr AR

(20th Amdt.) Bill 397¢
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[zre wediwes fawi]
f&=g, STeEw g, WS §eA
W MFh §, W AW AN HES
? Tagzgaa ¥ f& o #7 we
g, 3q ¥ fawfewr = #ix
woe fafeaa svarast F arasg oY
FET A man w1 39 faw. o @
aw faor | wfer gmwm @ fag
g ary € 5wt ®, w7 s §,
a1 fgare Sga gy € 9 ST
faa = §F FUEE ) 9%, W ag
¥ FuigE &) 9 (539 F aTg T
"W 7 9% | AL &I F AN
radfa®  GEETA g FTAT @1, &1
g AE.a F wrEvwar fran oy 7
# gear wrg = fafy gd wgea &
f& 37 & 9§ gara  fafoqar & 9
gu WY, ITAN FTATAT F OF AT
g garfaq &1 AT 9r, ¥4 FT
famifesi & za ws1T &1 afadw
i 2 faart mr 1 wifgy e
ag 9T %g 3% 91 f& g9 WG FY
fawrid 99 Y Qo €7 § &S T |
wEw Fr fawifed are aga g=er &
o Mg I w7 g, fa A
sT—arfazad sr—faera 7 g,
T UHI & WAW I &1 A«
wawr @ ag & 5 sa 1 fawrfaen
®1 90 avz ¥ fenfag fean o e
# af gamar f5 @ @EE A gdy
& F G T I 7g3 w961 FIW
FoTET £ 1
g & # ¥ @ @19 AR AW
Forar atgal g | favwgar & «TAAr
gt f wis go1a ¥ S feafy §
gy gfee ¥ wa@Y gu fafa wev
dfam ¥ wae8e 3 ¥ Sfeafan 8
vt #1 fawfafa w1 @r adsr
gqray § fr afese 3 & fana-nsa
# 3z wIwAr HS AR 3@ FT UT
@ AT H Ay A
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& gg Y oAt w1gan v s FiAw
Fifgewr  amE T o, W F1 A
i frgifan &0 37 &7 FHE gaw
fegr s1em at S 1 W aEEa
gaeg, A1 SR T, ¥ OF
gad war & us qgen femrsa
REEIE LU O F 1
Tga weeT g@E @ awar g, faa
5% 77  fF dtaw wifees § s
FZEL AT KT OF g IATH F1 Ay
qraT o, mfer s§ ® zw aw
A7 & 7 At mi—aai 99
gty faare # faqT Aaem, faar (g
FIW, [FI TW THIT AT, FT
far mr | wifar IAe Fifacs
FT IJATAT TF aga 9T FEH AT |
fo atg § IF T/ THT e AN
gfee & 3@AT, g9 =1 I§ wwHw
AT T[T, =@ 9FIT I¥ fa=1 fady
A AR 9139 & F97 g sfaa
T A T

fata 7=t @0 uF aga a3 AT
g ur aga as fafgawr € &
agrT s 3 & FE-FTE H ogwoaw
1 dam0 . F oy fF gAY Higww
¥ wigt war afkaadl F1 wrawawar §,
I3 fear oy AT dfaea & meeda
sigt wgf gRafeaw Afseqom o g,
wgl Sigh A a0 F7 gue sfaaa
i gw ¥ FE Iq FAAT T AR
fFar T 1 ITET [ERT,. M9
¥ zar @ & sfaw oeaTad) faw
frg fogfa & zgi o @@l wmarg
g §RY &% geT ¥, =T G
Fer ar & wR g waw § dfae
¥, #g1%e faim ¥ svaad @ew A
FYE #1977 TG qan §, @ IWF fom
faraary TRILFTE | FTHAFIL &
% a=dg gmt wfmna 4 §, fam &
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geida  fa@y wrya faow =1, feay
faggs *1, sen 3§ wfdarde, @
dag, ¥ %1 0% §, fFq 9q Ahew W1
i w1 agi faar mr g & sran
*wEaT fF guETe 97 WWEHT F1, 99
TR FT g7 FT HIT HWfa-
a ¥ Fe T8 9El FS 9T
ST &, Wl gt FTA FmF F
wYET £, I START BT qETAY |

Shri J. B, S. Bist (Almora): 1
welcome this Bill which has been very
necessary, especially in view of the
fact that there have been two judg-
ments by the Supreme Court about
this matter. During the last budget
session T had spoken about the hill
areas including Nagaland; the Mizo
area and other border areas. I had
then suggested that this idea might be
considered whether we could not
introduce a pattern as in America
where territories were in vague but
with a period fixed for them to acquire
full Statehood. I am glad that this
Bill opens the way to it, and I full:
support it.

The times are such that considering
the threat at our borders, this Bill
» Mmay have to be used more than once.
We have today the Uttarakhand are-
in Garhwal and Kumaop marked out
as a border area. It is possible that
these may have to be expanded
according to circumstances. Similarly,
other occasions may arise when this
Bill would be needed to form or carve
out new Union Territories or terri-
tories which may even progress to
Statehood.

I had stated here last time that the
pill areas of Punjab should have been
included in Himachal Pradesh when
the latter wag originally formed. I am
glad that today those areas have been
%0 ineluded, and this satisfies me to a
great extent. With Himachal Pradesh
Drogressing as it is doing now, I think
It should be seriously considered
whether it has not qualified itself for
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State hood. T should think that it has
so qualified itself. Why should- these
Union territories, as they are called
today, not qualify themselves for
Statehood under certain rules which
you may enact? Or after a certain
period, why should they not be con-
verted into States? I learn that even
now Himachal Pradesh is doing quite
well, and its status is nearly equal to
that of a State. Therefore, 1 feel
that its claim for Statehood should be
considered.

I find that in the proviso it has been
provided that in case an area wants to
join some other area making it a
Union Territory, the matter would be
referred to the legislature of that area,
I do not think this was necessary. This
is a matter within the exclusive right
of the Centre. Of course, there is no
objection to the matter being referred
to the State for their opinion, but that
opinion should not be binding. T think
that is what is meant by it because
this matter is exclusively the right of

‘the Centre. States generally would not

agree ta diversting themselves of a
portion of their territory.

At present, the shet-up in Himachal
Pradesh is going on. But I learn that
Himachal Pradesh wants more and is
not satisfied with the present shet-up.
1 hope this matter will also be given
consideration.

In conclusion I support the Bill and
T am glad that this matter has come
up in a very timely manner. .

st amdn fag faget : AT
qTene wgrey, & e fafa gar o -
& gz Wi FeT fF ag v Al
7 FE ooy & qw w9 fadew FE o
WY g OO AT FL A ( GFeAT AT
ag & FF & g0 F7 8TT FTE 1§91,

"ot gewT a7 ¥E W@ ¥ fr fagaw A%

T F& AT Trfen, e ¥ Fwee
T 1 7Y v =fge, & F9% =
- g g fF feadm O fagm § ag v
qfez & mfc & 3 W a% % Tea
¢ wifs fwET Qi & wdw & Afe
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[sTo weiies fareret]
A F1 A e @ a7 ) fow,
g faamT & afads §ar @ ) Tl
L AT T AT TE R

W& gra-utg § a7 FAT ANEar
g fe sy o1 o oformr &, sgwr
st 7g & fir frey St drar &,
IqH qIA T T A AW QU www_
R Y ¥q ag frdew & f gfamm
I TS § a8 AYAT §Y g AN, WOAT
&Y EHY, H9AT g1 ofers afaq s
@ | gW A g9 F @y oF W 6w
T@AT T ATEw |

gaa J9 ag & f gl drar
Fary ¥ wrar § 5 foafos oda & =0
TaET &raT A7 1 gz Tfaerm A A
4t | sfagre F faemdt sy & fF ag
oAt F @ramt ¥ ger oftgdw v
T g, dg F1E A% qEATAEIE ) S
HTST 24 X I & AT 07 79 iy 3Ty
At 939 FF ; TW T F 7 TEY *R
ST g fF g Ay Ar @ ) g
F1 Afawmr @t Fa waqs W fod
FEETF L ITT A I FE AT EY
¢t | zaT a1 ghamr & av 1 gafag
g ey fadaw faam f g gfmo
1 A T § 4g A9 e e g,
fafrss &7 & 393 far gt gifes
 qgAAT § AR gAFT WY T HEET
ifsta, g # foae oo die wHo,
9T #lo UFo Fag a8 7 @ T Afew
TR Y T FF g gH gEr &It
¥ o 1 32 HfET g I gEy
Ciuft ik i (G

q1eT F 9 ¥ oaw w7 F o
1961 FI FTWAT F &I ATAR
1Tt &1 A forarers A o fomey
Fgi § g w & am §
faa s+ 940 & WAL AT qF  TUA
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gfamn Y w7 21 gafag <€ w7
9T & I7 g & wfaw T
arfey S fF FHvm & agaa & R
forg gaFy <ar @ 1 gud o e § 5T
et fawr g | g AR ¥ g {1
ot F17wr § qef gwTe SR Afawt #r
ot a¥ gra & | fogarer & w7 R
TF 60 TAR FATT AT F e R A
TAE & AF &1 fRawT = & A
are g fF gfomm & sami 7 fea
ETX agl Sttt &1 Hg o At
ut 1 g3faw # qiwwe § i afamn
F diqr FwEe. T &1 for X
famdr =rfge | Taar wfwww & fF
wifsedt g famar =fen mfe arfe-
T F qIY w9 43 A g wH -
qTFa T qd S o g W A
& 1 37 am g Ofr sz o
T IO UFE |

THAEl % AT B IAF T av
afeamaT ggs & g1 a9y Iy &, IR,
s s qfaarar £ a3-9€ T §,
afe gfamom & Migaer Frcadt 2
T WY AFT AT & A1 W9 qER FL
a1, aerst ¥ #Y fagem fear 9 fw
faeelt 2% & €1 wma, qRET foeet A
N wdr ORgET FAET | F faeey
& & 7 go o FT Wy &H fawar &
@t fipe gara g F I wfawr
Faax AT Tfgy M7 a8 &) faern
=rfgm |

TF AN wEew ¢ Ay ) G
Fr a2

st wmaa Fag feam=it : i oY,
g7 d1 adr &y ¥

zafaq ggA faaga fear gr 0
T A Fg A ag A A v
gawr qft wiw @ Fwd ) gl
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afY miw qgY g | weEw qer fmw Ay
2T a1 fF 19 T &1 70 FHT i A
U ag " &7 26 &1 g fv
gfrmn s qaw S arfee | gwey
@ g A fF 1857 ¥ WA S
AT A A gy 2T e e s
A€ GIZEL AT FRFIA 31F ZT AT
iz a3 ¥ uF g3 Wil AT
1 4g 37 a%ar & fF agi g S g gy
FATT 937 A "FAT g F &% T
sife &w FT% A F1 T ¥ § w4
s717 wFar gfaror oy s #1 gy
o BT FAFATE 1 ZAOAY g T
AEwE § R AR Seagq fEan
T |

=t grewvte (a9f) -
ST 51 g o mifge §

sa¥ zfe-

=t smea fag fegrat: oo 2fosA
WY & oon AEY Y 1 ogw & Wi A
&t 2 f& *¥ gfesra gar &) e
‘uF 17 0T g four ) gw A aF &Y
AR HTH § WX FH-§-FF qreA1{F AT
BATY &dT ¥ AIMET ATAT AW gETU
7y fyear 2, w9d @R ¥ am,
T 90T famar 2 1 WL ME T
g W F FF oqwdT & ar
fruta o efeom o &t oF s €
FfE MRt A TS ¥ ogal & |
zafde O & F uh | AR WY
faer < <@ | =y 2, gfamnas
ST &Y SRy feaar g g

“afae § ga w7 § e fwm
51 § fre oy aradr fafy qay w7
aga wmara g e aw fadaw
afeag frar § | 7w fadas #1 quiaan
T e wg ana & 5 oy arw w3,
Fagrufa & qrg 741 W ga ghan
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TS A W A AT & A W AW
T & ag garer 2farar T @

oF AR A fer o st
T F AR W AT @I FE A qH
T T A0E ars ¢ ¢ foreaqr & 14
= T A A ¢ aR ¢ e @ @@
79 A9 F § FAA TLF Y LG {IA
} wmifw gg o oz K¢ ooy
uE WE §
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Hfeg
Mr. Deputy-Speaker: Dr Aney.
Let him sit down and speak.

Dr. M. S. Aney: I only want to make
a few observations.

1 entirely agree with the Bill which
is presented to the House by the
Law Minister, because the arrange-
ments suggeste‘d here are extremely
necessary if these three provinces are
to come into existence at all. The
constitutional difficulties that were
there are removed by the three clauses
here which have been put in this Bill.
He . has seen to it thdt the legal
lacunae are not there so that there
will be no difficulty and no occasion
from anybody to challenge the
valadity of the formation itself of the
provinces. So far as that part is con-
cerned, I have got nothing to eay.
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My complaint is this. It is nearly 20
years since we got independence whei
our States were first formed. Later
on, a situation had arisen when tne
question had to be reconsidered by
them and that situation was mainly
when the Native States which were not
formerly included in India had
surrendered their sovereignty and
merged themselves into India. So, they
had to be properly provided for as
regular units of the Indian Constitu-
tion, and the necessity for forming the
States Reorganisation Commission
arose.

That Commission met and it con-
sidered the whole problem and certain
recommendations were made. I am not
going into those points at all. After
those recommendations were made, we
found that certain recommendations
were accepted by the Government of
India, but there were certain recom-
mendations for which absolutely no
reason has been given as to why they
have not been accepted. Yet that has
been done.

One of these recommendations was
the formation of the 8 districts of
Vidarbha into a separate State. This
was unanimously accepted by the
Commission. Before that ‘there was
the Dhar Commission. You can also
say it is a viable State, there. is no
difficulty about it. Later on another
committee was appointed; it was called
the JVP Committee, committee con-
sisting of* Jawaharlal Nehru, Vallabh
Bhai Patel and Pattabhi Sitaramayya,
a committee of our leading experts.
They also stated that if Maharashtra
want to have one State based on
linguistic basis, it can have it, but so
far as the 8 districts bf Vidarbha are
concerned, it is for them to decide
whether they should be with them or
not. When the question was taken up
by the Government, our Maharashtra
friends took up a hostile attitude, I do
not want tp say anything more than;
they decided against that, Whep the
Bill was here, within four days two
Bills were brought one after another
and the whole scheme of the two
Bills was entirely different. So, this
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House and the Members of the Cabinet
and of this House—] do not want to
say anything with disrespect to them
—somehow or the other were hustled
into accepting it: whatever decision is
made, somehow the controversy should
end and things should come to some
end. That is how the present States
were formed. The recognition of the
linguistic principle—how did .t come?
Because, Andhra State was not con-
ceded and one person fasts till death
and he died. Till the time of his
death, Jawaharla] Nehru was against
it. But after that the situation had
changed and that principle was some-
how given a modified recognition.
Today, after that, you have to take
this question for other reason. If you
are again taking up this question,
should you not try to do it in a com-
prehensive way; you should see who
are the persons who are complaining
and what are the reasons and you have
to take note of it. I am sure there is
discontent in various States and there
seems to be no recognition of ‘this dis-
content, We find various groups not
agreeing with each other. Provincial
legislatures donot agree with cach
other among themselves. Try to find
out the reasons for that, One of the
reasons is this. There are certain
minority groups which do not want to
live with the majority for one reason
or another. The linguistic affinity has
not served to create that sense of unity
among them during the last ten years
and has not reconciled them to co-
existence and form themselves into one
State, This position exists in Mahas

rashtra. When you created the States,

you have specified the territories and
the limits of the boundaries. Yet, im-
mediately after that, within a few -
monthg disputes arose that such and
such districts or towns did not belong
to you. We find Mysore and Maha-
rashtra people fighting against each
other as if they belong to separate
foreign nations. For hundreds of years
Dharwar, Hubli, Karnatak and another
district these four districts were there;
Gujarat lived with Maharashtra; Sind
was living with Maharashtra; no such
disputes arose. But once this linguistic
principle was  recognised, one
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language group refuses to live with

another group in amity and friendship
as part of one State. We seem to have
given a new cause for the people to
feel separate from each other.

I will give one more illustration and
conclude, Based on language you
formed linguistic States. What about

the millions of Adivasis and other
persons who speak a different
language, whose language is other

than that of the 14 languages given in
the Constitution? Have only these 14
lanuage groups the right to rule over
the others? You are creating a kind
of dual citizenship: those who speak
these languages and those who do not
speak any of the languages mentioned
in the Constitution and is accepted as
the language of a State.

Then also, this has given rise to
states of unequal sizes. Take, U.P, for
instance; my hon. friend Shri Tyagi is
there. That one State is equal to three
or four States put together. He does
not want that size which it has acquir-
ed, rightly or wrongly I do not know,
to be reduced at all; it has to be there.
Having seen that our Maharashtra
people say: we must also aspire to be
as big as U.P. Therefore, if the Gov-
ernment of India has acquired Goa,
they say: Goa should be our property.
1 have nothing to say against this
proposal; let them get Goa. But they
want Maharashtra to become in size
as big as U.P.

1 say, Sir, that the time has come
when Government should examine all

the various consequences which have .
arisen and examine also whether we "

could not have some common
principles which may be acceptable to
all the people.

Shri Tyagi:
only regions,

Dr, M. 8. Aney: 1 agree with you.
The Government should take an early
opportunity to appoint another com-
mittee to consider all the principles
that would pave the way for new
formation of States,

Shri G. S. Pathak: Sir, I must ex-
nress my gratitude to all the hon.

No linguistic States;
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Members who have spoken in supbort
of this Bill. Some very valuable obser~
vations have been made inrelation to
the reorganisation of states and it

would not now be proper for me
to make comment on them at
this stage, because the Bill 1is

not yet before the House and untill
that time no comment can be made
by me. I assure the House however
that the observations which have been
made here and which are relevant to
the reorganisation of states deserve
due consideration and will be taken
into consideration by the government.
There is one question which I must an-
swer: why is it that the legislature
of a Union territory is not consulted
while 3 legislature of a state is con-
sulted under the Constitution? That
is the question which I must answer.
The reason is that there isa vital dis-
tinction between the legislature of
the Union territory and the State legis-
lature. The State legislature is the
creation of the Constitution. The State
legislature is as supreme in its sphere
as the Parliament itself, while the le-
gislature of the Union territory is a
creature of an Act of Parliament. It
is open to Parliament to repeal the
Act which created the legislature of
a Union territory. They hold quite
different positions. Therefore, when
Parliament will pass the Reorgani-
sation Bill, at that 4tage, the views
expressed by Parliament will be the
views expressed on behalf of‘the peo-
ple of the Union territory also, There-
fore, they stand on a different footing
and it is not necessary that there
should be a provision.in the Consti-
tution that reference should be made
to the legislature of the Union ter-
ritory. After ald, even when a State
legislature expresses its viewg those
views are not binding upon Parlia-
ment. Parliament can only take into
consideration those views. The
State legislature itself may not ex-
press the views within the time as-
signed by the Presindent.

There js one thing more which the
hon. Members will kindly bear .in
mind. Article 1 of the Constitution it-
self draws a distinction petween the
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State which is a component part of
the feredation and the Union terri-
fory.

It has been stated that the status of
Himachal Pradesh should be that of a
State. This is a political question.
It is not concerned with the amend-
ment of the Constitution which is
before the House at the present mo-
ment, That also relates to the Reorga-
nisation Bill. Therefore, 1 will not
trouble the House with that question
at the present moment. .

Then, it has been said by one of
the hon. Memberg that the Presi-
dent’s rule ghould be contiuned till
the general elections. This is an im-
portant matter and this will be taken
into consideration by the Govern-
ment when the Reorganisation Bill
is finalised.

15.24 hrs.
[MR, SPEAKER in the Chairl.

Then I must answer one observa-
tion, and that is, too many amend-
ments to the Constituation are not.
appropriate; that we have been
having too many amendments of the
Constitution. I entirely  shgre the

Division No. 8}
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view that it is not right that there
should be too many amendments of
the Constitution. But when new
situations arise and we have to face
fresh problems it becomes necessary
to have the Constitution amended
in order to meet the new situations
which arise, Whenever the Consti-
tution has been amended, it has been
amended for very good reasons. New
situations had arisen which were not
visualised by the Constitution.
markers at the time when the Consti-
tuent Assembly formed .the consti-
tution,

This is all that I have got to say in
reply.

Mr. Speaker: I have to call for a

division. I am calling for a division.
Hon. Memberg should be ready.

The question is:
“That the Bill further to amend
the Constitution of India, be taker

into constideration.”

The Lok Sabha divided:

[15.28 hrs.
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Achal Singh, Sbhri
Achuthan, Shri Al
Akkamma Devi, Shrimati
Alva, Shrj A. S.

Alva, Shri Joachim
Aney, Dr. M. S.
Ankineedu, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Sh‘:i
Bade, Shri

‘Bajaj, Shri Kamsalnayan
Bakliwal, Shri

Bal Krishna Singh, Shri
Balakrishnan, Shri
‘Balmiki, Shri

‘Barkataki , Shrimati Renuka
Barman, Shri P, C.
Barua, ShriR.

Barupal, ShriP, L.
Basappa, Shri
Basumatari, Shri
Baswarht, Shri

Berwa, Shri Onkar Lal
Besra, Shri

Bhagati, Shri

Bhatkar, Shri

Chandriki, Shri

Chuni Lal, Shri
Daiji, Shri

Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Shri

Bhattacharyya, Spri C. K.
Bheel, Shri P. H,

Birendra Bahadur Singh, Shri
Bist, Shri]. B. S.

Brahm Prakash, Shri

Brij Basi Lal, Shri

Brij Raj Singh-Kotah, Shri
Chakravsrtty, Shrimati Renu
Chandas, Shrimati Jyotsna
Chandrabhan Singh Shri
Chandrasekhar, Shrimati

Chaturvedi, Shri S, N.
Chaudhbry, Shri Chandramani Lal
Chaudhuri, Shri D. S.
Chaudhuri, Shrimati Kamala
Chaudhuri, Shri Sachindra
Chavan, Shri D. R.

Chavda, Shrimati Johraben

Daljit Simgh, Shri

Dandcker, Shri N.

Das, Dr. M. M.

Das, Shri B. K.

Das, Shri N. T.

Das, Shri Sudhansu
Dass, Shri C.

Desai, Shri M'orlri;
Deshmukh, Shri B. D.
Deshmukh Shrimati Vimla
Dey, Shri S. K.
Dharmalingam, Shri
Dbuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G.N.
Dorai, Shri Kasinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Dwivedy, Shri Surendranath
Elaysperumal®, Shri
Gahmari, Shri

Gajraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B,

. Ganga Devi, Shrimati-

Ghosh, Shrki N. R.
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Ghosh, ShriP. K.
Govind Dus, Dr.
Gowdh, Shri Veeranna
Guhs, Shri A. C.
Gupta, Shri Badshah
Gupta, Shri Kashi Rem
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansds, Shri Subodh
Hazarika, ShriJ. N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Igbal’Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati

Jedhe, Shri

Jena, Shri

Jha, Shri Yogendra

Joshi, Shri A. C.

Joshi, Shrimsti Subhadrs

yotishi, Shri J. P-
:(yachhavaiya, Shri Hukam Chand
Kajrotkar, Shri

Kamble, Shri

Kappen, Shri
Karuthiruman, Shri
Kedaria, Shri C. M.
Khadilkar, Shri

Khan, Dr. P. N )
Khan , Shri Osmean Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Lilaghar
Koujalgis Shri H. V.
Krips Shankar, Shri
Krishnapal Singh, Shri
Kunhan, Shri P.

Kureel, Shri B. N.
Lahtan Chaudhry, Shri
Lakhan Das, Shri -
Lakshmikaml_nmms,'Shrimau
Laskar, Shri N.R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.

, Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Maimoona Sultan, Shrimati
Majithia, Shri
Malsichami, Shri
Malaviya, Shri K. D.

Mali Moriyappa, Shri
Mallick, Shri Rama Chandra
Manaen, Sbri

Mandal, Dr. P.

Mandal, Shri J.
Maniyangadan, Shri

AUGUST 10, 1966

Mantri, Shri 3 D.
Marandi, Shri
Matruthiha, Shri
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mathur, Shri Shiv Charan
Mehdi, Shri Syed Ahmed
Mcehrotra, Shri Braj Bihari,
Mchta, Shri J. R.

Mehta, Shri Jashvant
Meikote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shir Govinda
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri M. P,
Misra, Shri Bibudhendra
Misra, Shri Mahesh Dutt
Mohanty, Shri Gokulananda
Mohsin, Shri

More, Shri K. L.
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murthy, Shri B. S,

Murti, Shri M. S
Muthiah, Shri

Naidu, Shri V. G.

Naik, Shri D. J.

Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Naskar, ShriP. S,

Nayar, Dr. Sushila
Niaranjen Lal, Shri

Oza, Shri

Pande,’Shri K. N.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K.C.

Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri J. S.

Patil, Shri S. B.

Patil, Shri §. K.

Patil, Shri T. A.

Pattabhi Raman, Shzi C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri, Shri D.D,
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodra Bai
Raj Bahadur, Shri
Rajaram, Shri

Rajdeo Singh, Shri
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Raju, Shri D. B.
Raju, Dr. D. S.
Ram, Shri T.

Ram Sewak, Shri

Ram Singh, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P, R.
Ramanathan Chettiar, Shr: R.
namaswamy, Shri V. K,
Ramdhani Das, Shrj
Ramshekhar Prasad Singh, Shri
Rananjai Singh, Shri

Rane, Shri

Ranjit Singh, Shri

Raeo, Shri Hanmanth

Rao, Shri Jaganatha

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy -
Raeo, Shri Muthyal

Rao, Shri Ramapathi

Rao, Shri Rameshwar

Rao, Shri Thiruaiala
Rattan Lal, Shri

Rant, Shn Bhola '\
Ray, Shrimati Renuka
Reddy, Dr, B, Gopala
Reddisr, Shri

Reddy, ShriH. C. Linga
Reddy, Shri Naragimha
Reddy, Shri Surender
Reddy , Shrimati Yashoda
Roy, Shri Bishwenath

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S.

Samanta, Shr§ §. C.
Samnani, Shri

Sanji Rupji, Shri

Saral, Shri Sham Lal
Sarma, ShriA. T.
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri

Sharma, Shri A. P,
Sharma, Shric D. C.
Sharma, Shri K. C.

Shashi Ranjan, Shri

Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyam Kumari Devi, Shrimati
Siddananjappa, Shri ¢
Siddhsnti, Shri Jagdev Singh-



3989 Constitution

»
Sumat Pragad, Shri
Sunder Lal, Shri
Surya Prasad. Shri
Swamy, Shri M. P.
Swell, Shri

Siddiah, Shri
Sideshwar Prasad, Shri.
Singh, Dr. B. N.
. Singh, Shri D. N.
Singh, Shri K. K.
Sinha, Shrimati Ramdular:
Sinha, Shii Satya Narayan
Sinbasan Singh, Shri
Sivappraghassan, Shri Ku.
Snatak, Shri Nardeo
Solanki, Shri
Sonavane, Shri

Soundaram Ramachandran,
Shrimati

Srinivasan, Dr. P,
Subbaraman, Shri
Subramanaim, Shri C.
Subramanyam, Shri T.

Thimmaiabh, Shri

Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.

Tula Ram, Shri
Tyagi, Shri

Mr. Speaker: The result of the divi-
sion is: '

Ayes: 313
Noes: None.
The Ayes have it, the Ayes have it.

The motion is carried by a majority
of the total membership of the
House—of course unanimously--—and
by a majority of not less than two-
thirds of the Members present and
voting. ’

"Shri Nambiar: It showg that it is
a fact that we suport the Punjabi
Suba. We are only sorry that they
did not support it last time. They
failed to do it last time.

Mr. Speaker: We shall now take up
clause 2 of the Bill.

Clause 2—(Amendment of article 3)

Shri U, M. Trivedl: Sir, I beg to

move:

Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thengal, Shri Nallakova

Thomas, Shri A. M.

Tripathi, Shri Krishna Deo
Trivedi, Shri U. M.
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Uikey, Shri
Ulaka, Shri Ramachandra
Umanath, Shri
Upzdhyaya: Shri Shiva Dutt
Varma, Shri M. L."
Varma, Shri Ravindra
Vecrabasappa, Shri
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

" Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

1y, as I feel it, this proviso is bad.
The proviso to article 3, to which this-
proviso relates, says: .

“Provided that no Bill for the
purpose shall be introduced in
either Housz of Parliament ex-
cept on the recommendation of
the President and unless, where
the proposal contained in the Bill
affects the area, boundaries or
name of any of the States, the
Bill has been referred by the Pregi-
dent to the Legislature of that
State for expressing its views
thereon within such period as
may be specified in the reference
or within such further period as
the President may allow and the
period so specified or allowed has

. expired”.

I feel it my duty to show that this
provigso is a hoax. Why should there
be this proviso? We keep this article
3 as it is, and when the proviso says
that the President shall only refer
for the expression of views and not
for a vote of acceptance of the views,

_the views expressed will not be ac-

Page 1, lines 8 and 9—

omit , but in the proviso,
“State” does not include g Union
territory’ (10)

Sir, my amendment was anticipa-
ted by the hon. Law Minister and he
has already indicated in what way he
does not agree with my view. Actua-

cepted, the views may not conform to
the amendment that is to be made,
the views may be entirely against it
and the will of the Parliament shall
prevail. If that is the provision, if
the will of the Parliament is to pre-

- vail, why have this proviso added? I,

therefore, feel that if the Govern-
ment ig sincere about it, if the pre-
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sent Law Minister feels that this pro-
viso is bad, is unnecessary, is tedun-
dant, is superfluous, then I should
say that the proviso must go.

However,

the amendment that I
have suggested in this case is this,
that if the definition of “State” is

now altered as is being altered in
clause 2 of this Bill, that for the pur-
poses of article 3 (a) fo (e) “State”
includes “Union territory™, if you give
the status of “State” to the “Union
territory.” 1 see no reason whatsoever
why in the proviso it should be said
that “State” does not include “Union
territory”. If the Union territory has
been provided with a legislature and
a legislature is functioning, if there
also you have a Chief Minister, a
Health Minister, a PWD Minister, a
judicial Minister and all sorts of
Ministers and if those Ministers are
there and a State legislature is there,
then that legislature must be allowed
to express its views. If the legislature
is allowed to express its views, after
amanding the definition of “State” to
include “Union territory” as far as
article 3(a) to (e) isg concerned and
keeping it stationary at where it is
and not including it in the general
-definition of “State”, 1 should say, is
not a happy drafting of this Consti-
tution (Amendment) Bill,

I, therefore, suggest that either the
whole proviso should go, because in
my opinion it is a superfluous addi-
tion, or if it is not taken away, at least
when we are going to amend it making
the Uniop territory equivalent to the

State, once the shape of Union terri-

tory has been changed into that of a
State, in this case specially where we
are creating a new State adding so
many districts and important towns
whose representatives were in the
habit of sitting in the legislature and
expressing their views, my amend-
ment should be accepted, because they
are being deprived of an opportunity
‘to express their views which they are
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otherwise entitled to express and this
is not an occasion when this amend-
ment as suggested in the Bill ought
to have come for acceptance in this
form. b

The hon. Law Minister was of the
opinion that since it is 3 Union terri--
tory it means that the territory is
governed by the Union Government. 1
say, it is not so. That is not the posi-
tion. Union territory in Delhi is one
thing, Union territory in Andamans
is another thing, Union territory in .
Pondicherry is something different,
Union territory in Goa is something
else, the present Unijon territory of
Himachal Pradesh js entirely differ-
ent, and the Union territory of the
proposed Himachal Pradesh with the
addition of other districts of Punjab
is entirely a distinct entity. That
being a distinct entity, I should say
that the amendment movel by me be
accepted by the House.

Shri G. S. Pathak: Sir, I have al-
ready, broadly, given my reply anti-
cipating the arguments or the sub-
missiong made by my hon friend. I
have explained that the Union terri-
tory stands on a different footing from
the State. The Union territory legis-

lature stands on a different footing
from the State legislature. The State
Consti-

legislature is created by the
tution. The Parliament has got no
power in the matter of the State legis-
lature when it works within its
sphere. So far as the Union territory
legislature is concerned, that is created
by the Parliament and Parliament
can abolish it by repealing the Act
which created the Union territory
legislature. Theretore, when the re-
presentatives of the Union territory
express their views in Parliament
that should be enough, because it is
Parliament, under the Constitution,
which has got the power ta make laws
in respect of all the three Lists so
far ag the Union territory is concern-
ed, and if any law is made by the .
legislature of a Union territory which
is in derogation of the law made by
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Parliament that will be void. Parlia-
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ment is supreme so far s Union ter-

ritories are concerned,

Mr. Speaker: The question is:

Page 1, lines 8 and 9—

ritory’(10)
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The motion was megatived.

Mr. Speaker: The question is:

“That clause 2 stand part of the

BilL”

omit’, but in the proviso, “State”

does not
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Shri Shashi Ranjan (Pupri) rose—

Shri Krishnapa] Singh (Jalesar):
v0se—

Shri A. C, Joshi (Sidhi): It is not
working. 1 am for “Ayes”.

Mr, Speaker: Those corrections

would be made.

Shri Tyagi:
Be made.

Corrections should not

Mr. Speaker: That would be noted.

I Ho Fo W (FEAHAT) :
HHT WEIA, NI FAIfewr 797 g1 =T
21

HAR WD | T AAT T AT &,
ar & 7 7% ?

The result of the division is: Ayes—
297, Noes—2. The ‘Ayes’ have it;
the ‘Ayes’ have it. The motion is
carried by a majority of the total
membership of the House and by a
majority of not less than two-thirds
of the Members present and voting.
Clause 2 is added to the Bill,

The motion was adopted.
Division No. 9]
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1888 (SAKA)  (20th Amdt.) Bill 3998
Clause 2 was added to the Bill.
Clause 1— (Short title)

Amendment made:

Page 1, line 3,—

for “Twentieth” substitute—

“Eighteenth”. (1)

(Shri G. S. Pathak)

Mr. Speaker: The question is:

“That clause 1, as amended,

stand part of the BilL”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The Enacting Formula and the Title
were added to the Bill.

Shri G. S. Pathak: Sir, I move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: The question is:

“That the Bill, as amended be
passed.”

The Lok Sabha divided: .
[15.43 hrs.

Bhattacharya,Shri C.K.
Bheel, Shri P.H.
Birendra Bahadur Singh, Shri

Alva, Shri A.S.

Alva, Shri Juachim
Aney, Dr. M.S.
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Bobinath Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri

Bal Krishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Barupal, Shri P.L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri
Besra, Shr
Bhagat, Shri B.R.
Bhagavati, Shri
Darshan, Shri

Bhanja Deo, Shri L N,

BHanu Prakash Singh,
Bhatkar, Shri

Bist, Shri J.B.S.

Brahm Prakash, Shri

Brij Basi Lal, Shri

Brij Raj Singh, Shri
Chakravartty, Shrimati Renu
Chands, Shrimati Jyotsna
Chandrabhzn Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shr i
Chaturvedi, Shri S.N,
Chaudhry, Shri Chandramsni Lal



3999

Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kamala
Chaudhrui, Shri Sachindra
Chavan, Shri D.R.
Chavda, Shrimati Joraben
Chuni La), Shrj

Daljit Singh, Shri
Dandeker, Shri N.
.Das, Dr. M.M,

Das, Shrj B.K.

Das , Shri N.T.

Das, Shri Sudhansu

Dass, Shri C.

Desai, Shri Moraji
Deshmuke Shri B, p.

Deshmukh, Shrimati Vimlabai P, «

Dey, Shri S, K.

Dighe, Shrij

Dixit, Shri G.N.
Dorai, Shri Kasinatha
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Dwivedy, Shri Surendranath
Elayaperumal, Shsj
Gabmari, Shri

Gairaj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri v.B.
Ganga Devi, Shrimati
Ghosh, Shri N.R. .
Ghosh, Shri P.K.

Goni, Shri Abdul Ghani
Govind Day, Dr,
Gowdh, Shri

Guha, ShriA.C.
Gupta, Shr j Badshah «
Gupta, Shri Keshi Ram
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shrj Subodh
Hazarika, Sbrj J.N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri
Jaghav, Shri M,L.
Jadhav, Shri Tulshidas
Jagjivan Ram, Shri
Jamunadevi, Shrimati
Jedhe, Shr

Jena, Shr

Jha, Shr ‘Yogendrs
Joshi, ShriA.C.

Joshi, Shrimat i Subhadra
Jyotishi, Shr J.P,

Kajrolkar, Shr
Kamb e Shrj

Kappen, Shri
Karuthiruman, Shr ;
Kedaria, Shri C.M.
Khadilkar ,Sh
Khan, Dr. P.N.

Khan, Shri Osmain A i

Constitution

AUGUST 10, 1966

Khan, Shri Shahnawaz
Khanna, Shri Mehar Chand
Khanga, Shri P.K,

Kindar Lal, Shri

Kotoki, Shri Liladhar
Koujalgi, Shei H.V.

Krips Shepkar, Shri
Krishnapal Singh, Shri
Kunhan, Shri P,

Kureel, Shri B.N.

Lahtan Chaudbry, Shri
Lekhan Das, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N.R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahadeo Prasad, Shri
Mzhadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Makhishi, Dr. Sarojini
Maimoona Sultan, Shrimati
Majithia, Shri

Malaichan i. Shri
Malaviya, Shri K.D.

Mali Mariyappa, Shri
Mallfck, Shri Rama Chandra
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.
Maznijyangadan, Shri
Mantri, Shri D.D.
Marandi, Shri

Maruthiah, Shri

Masuriya Din, Shrj
Mathur, Shri Harish Chandra
Mathur, Shri Shiv Charan
Mehdi, Shri S.A.
Mehrotra, Shri Braj Bihari
Mehts, Shri J.R.

Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri P. Gobinda
Minimata, Shrimati

Mirza, Shri Bakar Ali
Maishra, Shri Bibhuti
Mishra, Shri M.P.

Miars, Shri Bibudhendra
Misra, Shri Mahesh Dutta
Misra, Shei Shyam Dhar
Mohanty, Shri Gokulananda
Mohsin, Shri

More, Shri K.L.
Mukerjee, Shri H.N.
Mukerjee, Shrimati Sharde
Munzni, Shri David
Murthy, Shri B.S.

Murti, Shri M.S.
Muthjah, Shri

Naidu, Shri V.G.

Naik, Shri D.J.

Nair, Shri Vasudevan
Nambiar, Shri

(20th Amdt.) Bill

Nanda, Shri
Naskar, Shri P,S.
Nayak, Shri Mohan
Nayar, Dr. Sushila
Niranjan Lal, Shri

Qza, Shri

Pande, Shri K. N,
Pandey, Shri Vishwa Nath
Panna Lal, Shrij

Pant, Shri K.C.

Parashar, Shri

Patel, Shri Chhotubhaij
Patel, Shri N.N.,

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Patil, Shri J.S,

Patil, Shri S,B.

Patil, Shri S.K.

Patil, Shri T.A.

Pattabhi Ram n, Shri C.R.
Prabhekar, Shri Naval
Pratap Sirgh, Shri

Puri, Skri D.D,

Raghunath Singh, S 1,:
Raghuramaiah, Shri

Rai, Shrimati Sahodra Bai
Raja Bahadur,

Rajaram, Shri

Rajdeo Singh, Shri
Raju,Shri D.B.

Raju, Dr, D.S.

Ram ,Shri T.

Ram Sewak, Shrj

Ram Singh, Shri

Ram Subhag Singh, D.r.
Ram Swarup, Shri

Rama krishnan, Shri P.R.
Ramanathan Chettiar, Shri R.
Ramaswamy, Shri V.K.
Ramadheni Das, Shrj
Ramshekhar Prasad Singh, Shri
Rane, Shri

Ranjit Singh, Shri

Rso, Shri Harmanth
Rao, Shri Jaganatha

Rao, Dr. K.L.

Rao, Shri Krishnamoorthy:
Rao, Shri Muthyal

Rao, Shri Ramapathi

Rao, Shri Rameshwar.
Rso, Shri Thirumala.
Rattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri H.C. Linga-
Reddy, Shri Narasimha
Reddy, Shri Surendra
Reddy, Shrimati Yashods
Roy, Shri Bishwdnath

4000



4001 Present

Sadhu Ram, Shri

Saha, Dr. S.K.

Sahu, Shri Rameshwar
Saigal, Shri A.S.
Samanta, Shri 8.C.
Samnani, Shri

Sanji Ruoji, Shri

Saraf, Shri Sham Lal
Sarma, ShriA.T.
Satysbhama De‘n(, Shrimati
Sen, Sbri P.G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala Devl, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A.P.
Sharms, ShriD.C,
Sharmsd, Shri K.C.
Shasni Ranjan, Sbri
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Shree Narayan Das, Shri

SRAVANA 19, 1888 (SAKA)

Shyam Kumeri Devi, Shri
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Siddish, Shri
Sidheshwar Prasad, Sbri
Singh, Dr. B.N.

Singh, Shri K. K.
Sinha, Shrimsati Ramdulari
Sinha, Shri Satys Narayan
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Snatak, Shri Nardeo
Solanki, Shri

Sonavane, Shri

Economic Situation 4002

in the Country (M.)
Tabir, Shri Mohammad
Tantia, Sbri Rameshwar
Thengal, Shri Nallakoya
Thimmaiah, Shri
Thomas, Shri A.M.
Tiwary , Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.S.
Tripathi, Shri Krishna Deo
Trivedi, Shri U.M.

Tuls Ram, Shri

Tyagi, Shri

Uikey, Shrj

Ulaks, Shri Ramachandra
U h, Shri

S dsrem R
Shrimati
Srinivasan, Dr. P.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Sbri T,
Sumat Prasad, Shri
Sunder Lsl, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M.P.

Upadhysyas, Shri Shiva Dutt
Varma, Shri M.L,

Varma, Shri Ravindra
Veerabasappa, Shri

Verma, Shri Balgovind
Virbhadra Singh, Shri

Vyas, Shri Radhelal

Wadiwa, Shri

Yadab, Shri N.P.

Yadav, Shri Ram Harkh

Ui h
Shukla, Shri Vidya Charan Swell, Shri

st <o fag (gmfweamr)
J3 7 T T F R E

q.a7 RERA ;. B! 1T T |
T ¥ 3w FE0

The result of the division is: Ayes—
'306; Noes—None. The ‘Ayes have it;
the ‘Ayes’ have it. The motion is
adopted by a majority of the total
membership of the House and by a
majority of not less than two-thirds
of the Members present and voting.
The Bill, as amended, is passed.

The motion was adopted.

15.45 .hrs.

MOTION RE: PRESENT ECONOMIC
SITUATION IN THE COUNTRY
—contd.

Mr. Speaker: The House will now
now take up further consideration of
the following motion moved by Shri

Sachindra Chaudhuri on the 26th -

July, 1966, namely:—

.“’I‘hat the present economic
situation in the couhtry be taken
into consideration.”

1244 (Ai)LSD—10.

Yadava, Shri B.P,
Shri K. C. Sharma may
his speech.

Shri Suremdranath Dwivedy (Ken-
drapara): How many hours more?

Mr, Speaker:
minutes.

15.46 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Shri K. C. Sharma (Sardhana): Sir,
yesterday 1 was dealing with the
question of morale of administration.
In continuation thereof I may read the
comment in the survey of the Public
Administration Institute. They say:—

continue
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-“The ever-present preoccupation
with corruption throws up cer-
tain interesting questions about
national psychology. What is it
that makes us assume the worst
about the other man, especially
if he has a Government post?
What is it that makes us tackle
any question about job or applica-
tion or permit or licence in terms
of “bribes” or “pulls” or “political
influence”? In our law courts we
assume every man to be innocent
until he ig proved to be guilty;
in our gocial life we seem to as-
sume, the contrary.”





